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-1 .  Is the appeal com petent? '< ^ y L y

2. (a) Is the application in the prescribed form  ? h Jp n  ■^-^<~' J ^ rJ L r
.^ry'Tw

(b ) Is the application in paper book form ? A > ^ 0 Y  ^  /y

(c ) Have six complete seto of the application A c j ^ ,

3. (a) Is the appeal m time ? ^  /S '**

(b ) If not, by how many days it is beyond A ^ / ^  * 
time' ?

(c) Has jsufficient case for not making the 

application in time, been filed  ?

■I

4. Has the clocument of authorisation/Vakalat- *Y '''̂ -y  i
nama been filed ? |

5. Is the application accompanied by B .D /P o s ta l- S c ^  J > ^  Q  < A ^  ^  * S ^ K
Order for Rs. 5 0 /-  u  ^  ^  \ }

^  i ^  'I
6. Has the certified copy/copies of the order (s)il:

against whjch the application is made been 

filed ?

7. (a) Have the copies of the documents/relied

upon by jthe applicant and mentioned in 7 /
the application, been filed ?

(b ) Have the | documents referred to in (a) 
above duly  ̂ attested by a Gazetted Officer 

and numberd accordingly ?
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Particulars to be Examined Endorsement as to result of E)^miiyation

^  i,

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has tf]e index of documents been filed and
paging done properly ?

'l
i.

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the rhatter raised in the application pending
■ before any Court of law or any other Bench of 

Tribunal ?

11. Are the application/duplicate copy/spare 
ies signed ?

12. Are extra copies of the application with Ann- 
exures filed ?

')(a ) Identical w ith  the origninal ?

(b) Defective ?

(c) Wanting in Annxures a J " 0

N os........................./Pages Nos................?

13. Have file size envelopes bearing full add- ^ — 6  
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

cop- j

15. Do the names of the parties stated in the 

copies tally w ith  those indicated in the appli­
cation ?

16, Are the translations certified to be true or f i - '
supported by an Affidavit affirming that they
are true ? .

,1

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ? f '
ji

(b ) Under d ik inc t heads ?

I
(c ) Numbered consectively ?

(d ) Typed in double space on ©ne side of the 
•paper ? ;

18- Have the particulars fer interim order prayed 
for indicatecT with reasons ?

19. Whether all theVemedies have been exhaused.
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ORDER SHEET' ' #
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ELLANT
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for final hearing. I do not think^thls is a 

fit  caS6 for interim order*
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THE CENTRAL AQMINISIHATIVE TRIBUNAL, CliiClJlT BEICH
LlCKisDW

O.A . No, 103 of 1989

Smt. Rama Dhawan 8. Others Applicants

Vs.

Council of Scientific S.- Industrial Respondents. 
ReseBECh, New Delhi S. others

Hon, m .  Justice U .C. Srivastava, V.C .

Hon, i\'lr. A«B. Gorthi. A.M. __________

(By Hon. f.-Sr. ‘ Justice U.C, Srivastava, V .C .)

The instant dispute in this application is between 

two sets of non-techical staff of Central Drug Research 

Institute (short C .D .R .I . ;  regarding scrutiny of 

following regularisation or absorption. The dispute is 

between employees directly appointed on probation by 

C .D .R .I , as L .D .C , under q scheme sponsored by Department 

of Science and Technology, Government of India sanctioned 

and allotted to C .D .R .I . managed and impliraented by it 

and which was rather carrying out a part of its function 

axid subsequently appointed casual worker, later on made 

ad hoc and then regularised prior to regularisatioQ of 

employees recruited under scheme as L .D .C .

2 . The applicant^ if not all them, some of them were 

appointed in April 1983 after written test and typevjriting 

test and interview for Lov̂ er Division Clerk in National 

Information Centre for Drugs and Pharmaceuticals (short

I .C .D .P .)  on a probation period of one year liable to be 

extended i or curtailed under stipulations that they were 

liable to be transferred to any of the Laboratory Institute 

under the control of Council for Scientific & Industrial

. • .2
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Research (G .S .I J i .)  of which C ,D .R .I .  is one of the 

unit and that the appointment will be temporary in the 

scheme for the duration of scheme and that they would have 

no right for absorption in the regular cadre of the 

institute and that services were terminable on one 

months notice by either side. It is to be noticed that 

vi/hen examined or interviewed notices which were issued 

by C .D .R .I . ,  it was not mentioned that they were being 

interviewed for a scheme,

3. The respondents No. 3 to 12 were engaged as

• t ' casual workers in C .D .R .I ,  and thereafter-appointed

as ad hoc employee, Respondent No,3 was appointed 

against an open advertised post in 1985 while others 

were absorbed against regular posts in January, 1983*

The applicants v̂ ere demanding service benefits. The 

other employees of C .D .R .I ,  and ultimately Director 

General agreed to it . As a result of same C .S .I .R .  

issued a memo dat@d 29th June, 1988 in respect of such 

staff for their absorption with posts as was actually 

in position on Ibe date of issue of the said order regarding 

non-technical staff to which applicants also belonqed it 

provided that their scrutiby vis-a-vis other similar

V regular staff will be counted from the date of issue of

these orders. It was further provided that vacant posts 

in the scheme shall be abolished and it is only ’.■yhen 

the sponsorer department discontinued financing the 

scheme, the emoloyee-jof the scheme could be adjusted 

against ^ likely comparable vacancies that may arise 

on the regular strength of the Laboratories in future,

4 . For the scientific and technical staff, the said 

decision contained in the letter dated 29th June, 1988

'-referred to above provided that they will be eligible 

to count scheme service for the purpose of their,

f .

. . * * 3



-r-

T  assessment under the new Recruitmentand Assessment

Scheme etc. of C ,S i I .R , and heir assessment will be 

doe along with similarly placed regular staff in the 

Laboratory/Institute,

5 , According to the respondents the applicants are 

bound by the terms of c§ptract and the benefit admissible 

to scientific staff is not admissible to them and both 

technical and non-technical staff who seems to have been 

absorbed with posts apparently by taking over of the 

scheme, the vaxant post under v^iich stood abolished by 

C .D .a .I .  can not be placed on the same par. It is thus 

to be noticed that the applicant who were in employment 

of G .D .R .I ,  as typist'temporarily after due selection 

were posted in a temporary scheme arid had completed 

their probationary period satisfactorily. The question 

as a result of merger of scheme withmain organisation 

or transfer of ,;ost itself to the main organisaion, the 

employees who had satisfactorily completed their period 

of probation would be deemed to be confined with effect 

from the same date or in any view would legally entitled 

to court fee entire period towards seniority.

6. The applicants who under the. terms of their

■ a^jpointment as L .D .C , had no right as shcb to claim

absorption in the G .D .R .I . after completion of probationary 

period which they did byt theijd came to be absorbed in the 

C .D .R .I .  along with their post in the scheme and tifeereby 

they become fulfleged employee of the institute ’wholly*. 

Thus the temporary typist in institute after due selection 

for the post of L .D .G . were appointed as such under a 

a scheme managed'by C .D .R .I .  as it was one of its unit 

and occupied posts of said unit having been taken over 

by G .D .R .I . absorbing all of these persons as its 

re jI u

. . .4
y
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regular/temporary employee as such in normal course 

they will be entitled to count entire period of §ei;srice 

as regular service. The question is as to v^hether the 

unilateral condition or the rider put in by the eropioys^r 

could defeat the'normal rule or the rights flawing 

out of it  by delimiting and curtailing it for one set 

of employees though not for the other. .It  is true 

that technical and non technical staff can be classified 

into two distinct class and their pay scales, duties, 

functions, responsibilities may be different. But this 

difference existed from before that is before absorption 

t  or inclusion into regular service to any member of staff

who had already been regularised,

7.: But there appears to be no justifiable rational^'
* /'■

or reasonableness in giving post benefit of service in 

the matter of scrutiny to the technical staff and 

denying the same to non-technical staff. Even in the 

mauter of contisact including service contract or grant 

and conf<iirraent of such benefit the ‘ State* is noTfree C-

to do the same arbitrarily and rule of Law governs 

its activity (See Ramraanna Daya Ram Shet^yVs.International 

Air Port Authority of India (1979) 3 S .C . 489). The 

discrimination ^  so done is unreasonable, arbitrary 

and consequently hit by Article'14 of the Constitution 

of India and the condition No.4 in the absorption 

letter regarding the starting point of scrutiny can be 

sustained and is to be read as non existent, ^

The result v^ill be that normal rule and in this particular 

case the period of continuous service would be coanted 

towards service vis-a-vis similar non-technical employees 

who started as casual labour and then appointed on ad hoc 

basis v./hereafter regularised as temporary employee, '
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8. Accordingly, this scrutiny test - Annexure 15 

is quashed andtSe respondents are directed to prepare it 

a_ expeditiously say within 3 months in accordance

with Law in the light of observations made above taking 

the date of appointment in scheme as L .D .C . and giving' 

benefit of the entire period to them if there was no 

break. No order as to costs.

MEMBER VICE-C:;AIRiAHN

Lucknow 

Dated ^



IN THE CBITRAL AM^INISTRATIVE TRXBUNAL 

CIRCUIT BBHGH : LUCICWOW,

Application Under Sec, 19 of the Administrative Tribunals

Act, 1985.

MHS. RAI-IA. DHAw'AI:! & OTHERS

Central Adaiinistrative Tribunal 

Circuit :'i '.;i-':now

Dat;oTs^ ...
Dateef^.  ̂ ' ‘ “St......  y

.A3P!PLICj
o

YBRSUS
Be

COUHOIL OF SGIHMTIFIC & m USTRIAl RESEARCH,
NEW DBIHI & ANtoBR ............RESPONDENTS.

IITDES

SI,No , Particulars \ Page no.

1. Application 1-12

2. Impugned order Annexure - 15 12-(a)/ 
51 to 53

3. Impugned order Annexure - 16 12(b)/54

4 . Yakalatnama

Bated; \^ 'S ■ n s ) |

...................... c ..............................

Signature of the Applicant,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH, LUCKNOW*

Application Under Sec, 19 of the Administrative Tribunals

Act, 1985,;

MRS. RAtlA DHAWAN & OTHERS

coum : i l  of SCIENTIFIC & in d u st r ia l

RESEARCH, NEW DELHI Sc Al'JOTHER

a p p l ic a n t s

VERSUS

RESPONDENTS*^

DETAILS OP APPLICATION s

1, particulars of the applicant s

Ci) Name of the applicant

(ii) Name of Father/Husband

C iii) Age of the applicant

(iv) Designation and particulars 
of office(name and station) 
which employed or v?as last 
employed before ceasing to 
be in service

(v) Office address

(vi) Address for service of 
notices

(

11. Mrs. Rama Dhwan,
I Adult, W/o Shri 
i K*K,DhaVian,
i Lower Division
X Clerk, Library
I Division, Central 
i Drug Research

ini Institute, Lucknowt
I
12 , Karalesh KumarMisra,
1 Adult, s/o
I shri<^.ii.
Jl Lower Division
i Clerk, stores
i Section, Central 
1 Drug Research
I  Institute,Lucknow,

I
I 3, Uma Kant Tewari,
I Adult, s/o Shri 
i R.K, Tewari,
I Account Section,
X Central Drug
I Research
i Institute,Lucknow*^

•  •  •  •  2 * , ,  *  *j

fy;
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2* particulars of the respondent

(i) Name of the respondent

(ii)  Name of Pather/Husband

^ ii)A g e  of the respondent

(iv) Designation and parti­
culars of office(name and 
station)in which employed

(v) Office address

(vi) Address for service of 
notices.

V

1, Council of scientific 
Sc Industrial Research, 
Anusandhan Bhavan,
R a f i  Marg# New Delhi.

2, Director,^
Central Drug Research 
Institute,
Mahatma Gandhi Marg,
Post Box No» 173, 
Lucknow*,

3* Shri Dilip Kumar Sen,: 
Adult, Lower Division 
Clerk, Central Drug 
Research Institute, 
Lucknow, i

4. Shri Tej Singh, Adult, 
Lower Division C le rk ,- 
Central Drug Research 
Institute, Lucknow,

5,j Mrs. Lata Bhatia, Adult^ 
Lower Division Clerk, 
Central Drug Research 
Institute, Lucknow,

5,- Mrs. KunjUmul Varghese, 
Adult, Lower Division 
Clerk, Central Drug 
Research Institute, 
Lucknow,^

7,  ̂ Shri Dilip Kumar Khare/ 
Adult ,1
Lower Division Clerk, 
Central Drug Research 
Institute, Lucknowv

8, Shri Mahendca Kumar, 
Adult,
Lower Division Clerk, 
Central Drug Research 
Institute, Lucknow,.

9\ Shri Shiv Lai Gupta, 
Adult,
Lower Division Clerk, 
Central Drug Research 
Institute, Lucknow,

10, Shri Arun Kumar Banerji< 
Adult,
Lower Division Clerk,' 
Central Drug Research 
Institute, Lucknow,;

11, Shri Ganga Din Yadav, 
Adult, Lower Division 
Clerk,Central Drug 
Research Institute, 
Lucknow,



'■f'

- :

i 12, Km, Aj»rna, Adult#
I Lovjer Division Clerk,
J Central Drug Research
1 Institute, Lucknow*,

3, particulars of the order against vfhich application is made.

The application is against the following order

Ci) order No. 5 /176 /33 /Estt,-1 (contained in Annexure No, 
dated 17 .1.1989 iS’to this Application)

(ii) Order No. l4(b)/6/34-E-II (contained in Annexure No*,
dated 28.2.1989 14 H to this Application)

(iii) passed by

(iv) subject in briefi Refusal to fix  seniority of the
Applicatns and fixing wrong 
and ille gal seniority*.

4, Jurisdiction of the Tribunal :

V  The applicants declare that the subject matter of

the order against which they want redressal is within 

the jurisdiction of the Tribunal*;

5, Limitation :

The applicants further declare that the application 

is within the limitation prescribed in  Section 21 of 

the Administrative Tribunals Act, 1985*,

■If
6, Facts of the case :

The facts of the case are given below

(1) That all the applicants were appointed after 

department and approval of the Departmental Selection 

Committee, on one year's probation on the post of Lower 

,J Division Clerk in I'lational Information Centre for Drugs

and Pharmaceutical of the Respondent No*. 2. A photostat

copy of the appointment order are enclosed herewith as 

Annexure Nos. to S respectively to this Application, 

The probation period has not been extended by the 

Respondents No.l and 2.
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(2) That there is no service rule framed by the 

Respondents No.l and 2 pertaining to the applicants..

Applicants
(3) That all the gstsifeiaHsrs^completed their 

probationary period satisfactorily,;

(4) That all the Applicants joined their duties as per 

order of appointment and completed their probationary 

period on the dates mentioned hereunder 8-

' Date of Posts Completion of
Joining probationary

________________________ period_______________

(a) Applicant
No,, 1 22 ,8 .83  Lower Division 22 ,8 ,84

Cleric

(b) Applicant
No,j 2 4,8,*83 Lower Division 4 ,8 ,8 4

Clerk

(c) iVpplicant
No*, 3 5 ,8 ,83  Lower Division 5 ,8 ,8 4

Clerk,
.J

C5) That on 22*,8,;84# 4 ,8 ,84  and 5 ,8 ,8 4  all the

Applicants were deemed to be confirmed*.

(6) That the posts of Lower Division Clerks a s

on vjhich the applicants were appointed# were and are 

in clear vacancies and the same are continuing since 

1983 to date.

(7) That since the date of joining to this date 

of filing this Application, the work and conduct of 

all the Applicants are good,^

(8) That the next promotional posts for the 

applicants are the posts of Upper Division Clerk, and 

the Said is to be filled on the basis of seniority
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subject to the unfit.j

(9) That all the Applicants being senior and eligible 

to be promoted as U j ^ r  Division Clerk, the posts of 

Upper Division Clerk are available and vacant in numbers,!

(10) That all the Respondents No». 3 to 12 were

appointed on adhoc basis on the posts of Lower Division

Clerk and out of Scheme and they joined their services

in the year 1986-87 for a period of 3 months at first

instance and the said periods were extended time to time., 

w ?  U. ^ 3  ‘

(11) That in absence of service Rule the principle 

of determination of seniority is to counter length of 

continuation of service, i .e . the date of joining or 

the date of appointment.

(12) That for the first time the Respondents No,

3 to 12 were made regular on the following dates

Respondent No,, 3 18,12,85

Respondent No, 4 2 8 ,1,.88

Respondent No, 5 4 ,4 ,88

Respondent No,, 6 BQ

Respondent No,7

Respondent No,̂  8 A70* 9^

Respondent No, 9 i- 8^

Respa>ndent No, 10 )•

Respondent No,, 11 h

Respondent No,. 12 9 ^

(13) That under the principle of determination of

seniority it is being advised to state that the

Respondents No, 3 to 12 have the right of detezraination

of seniority on the post of Lower Division Clerk on the

basis of their regularisation in service as Lswer Division

• • • , 6 , , • ,
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Clerk,

(14) That the applicants on 23,12>1983 made a 

representation to the Respondents No.jl and 2 stating 

therein that as they have been appointed on regular and 

clear vacancy with probation for one year and the same 

has been completed satisfactorily, they are entitled to 

claim their seniority on the basis of their initial 

appointment. They further claimed that the adhoc appointee 

like the Respondents No,3 to 12 should not have been given 

place of seniority above the applicants as the Respondents 

No,3 to 12 are junior persons and their adhoc period is 

to be excluded for determining the seniority on the 

post of Lov^er Division Clerk, A true copy of the 

representation dated 23 ,12,1988 is enclosed herewith 

as Annexure No,^ H to this Application,

(15) That under the rules the period of appointment 

on adhoc basis particularly for 3 months on each 

occasion is not to be counted at the tine of fixing 

the seniority of the Respondents No, 3 to 12,,

(16) That in acy case as the applicants joined 

earlier on regular basis on clear posts of Lower 

Division Clerk and they were also appointed on 

probation of one year which has been completed at 

the end of the probationary period and, therefore, 

they were deemed to be confirmed on the post of Lower 

Division Clerk and as in d ic ^ d  that the ^xsfekki

applicants resuned their posts earlier in the year 

1983# therefore, in ar^ case the applicants were senior 

to the Respondents No, 3 to 12,

I
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(17) That, however, the representation of the 

Applicants was rejected vide order dated 28,2,1989 

by saying that the Applicants* seniority will be 

reckoned from 29,6 ,1988,

(18) That on 17,1,1989 a seniority list has been 

prepared by the Central Drug Research Institute

in which the names of the applicants were placed at 

serial no, 22, 23 and 24 and the names of the 

Respondents No,. 3 to 12 have been placed at serial 

nos, 12 to 21, A photostat copy of the seniority 

list is enclosed herewith as Annexure No, tS 

to this Application,-

(19) That in the said seniority list the date of 

appointment has been indicated of the applicants

as well as the Respondents No, 3 to 12 which also 

proves that the applicants are senior to the 

Respondents No, 3 to 12 but the applicants were 

wrongly placed below the Respondents No,, 3 to 12,

(20) That the alleged placing the names of the 

applicants below the tec names of the Respondents No,

3 to 12 is illegal and arbitrary and also contrary to 

the principle of determining the seniority and the 

Respondents No, 1 and 2 have adopted incorrect, illegal 

criteria and principle of determining the seniority,: 

therefore, the said seniority list is in violation of 

Articles 14, 16 and 311 of the Constitution of India,

- : 7 s -
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(21) That other employees who have been appointed 

in similar terms and cxinditions under the Central Drug 

Research Institute have been allowed to be benefitted 

of all the service benefits/seirvice conditions as 

are applicable to the regular staff of C .S .I .R , 

and on the basis of that the applicants are also 

entitled to be benefitted of their entire service 

rendered un the Respondents No.l and 2,

8 : -

(22) That past services of the Applicants particularly 

since the date of their joining is required to be 

counted for the purpose of maintaining their seniority 

and not from the date of 29 ,6 ,1988,

(23) That fixing the criteria 29*,6,1988 by the 

Respondent No«, 1 is totally arbitrary# illegal and 

contrary to the principle of determining the seniority 

and, therefore, it is in violation of i^rticles 14, 16 

and 311 of the Constitution of India*i

7.. Details of the remedies exhausted*

The applicants declares that they have availed of 

all the remedies available to them under the relevant 

service rules, etc«j

The petitioners filed representation claiming 

therein to maintain their seniority in accordance vdth 

the law but the same was rejected by Annexure No*; 

to this application,'

8.J Matters not previously filed  or pending

with any other Court*^

The applicants further declare that they had not

• • • • • •
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previously filed any application# writ petition or suit 

regarding the matter in respect of which this application 

has been made, before any court of law or any other 

authority or any other Bench of the Tribunal and nor any 

such application# writ petition or suit is pending before 

any of them,.

- : 9 s -

9*. Relief (s) sought

In view of the facts mentioned in para 6 above the 

i" applicant prays for the following relief (s) i-

That this Hon'ble Tribunal be pleased to 

quash the seniority list pertaining to the applicants 

vis-a-vis to the Respondents No«. 3 to 12 by declaring it 

ultra-vires to the Constitution and arbitrary with 

a direction to the Respondents no.^l to 2 to determine 

a fresh seniority of the applicants vis-a-vis of 

the Respondents No .3 to 12 in accordance with the 

law by counting the date of initial appointment and 

place the applicants* names above the Respondents 

No, 3 to 12,^

G R O U N D S

(A) Because under the rules the period of 

appointment on adhoc basis particularly for 3 months 

on each occasion is not to be counted at the time

of fixing the seniority of the Respondents No, 3 to 12,,

(B) Because the applicants joined earlier on 

regular basis on clear posts of Lower Division Clerk 

and they were also appointed on probation of one year 

which has been satisfactorily completed by them

• • • • lO, • • <
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and, therefore, they were deemed to be confirmed on 

the post of Lower Division Clerk and that the applicants 

resumed their posts earlier in the year 1933, therefore, 

in any case the applicants were senior to the 

Respondents No* 3 to 12,

(C) That the alleged placing the names of the 

applicants below the names of the Respondents No* 3 to 

12 is i i :^ a l  and arbitrary and also contrary to the 

principle of determining the seniority and the 

Respondents No*l and 2 have adopted incorrect and 

illegal criteria and principle of determining the 

seniority, therefore, the said seniority list is

in violation of Articles 14.,‘ 16 and 311 of the 

Constitution of India*j

(D) Because the past services of the applicants 

particularly since the date of their joining is 

required to be counted for the purpose of maintaining 

their seniority and not from the date of 29.6*1988,

(E) That fixing the criteria 29 ,6,1988 by the 

Respondents No.l and 2 is totally arbitrary, illegal and 

contrary to the principle of determining the seniority 

and, therefore, it is in violation of Articles iS

14, 16 and 311 of the Constitution of India*

(F) Because the adhoc appointee like the Respondents 

No*j 3 to 12 are junior persons and their adhoc period is 

to be excluded for determining the seniority on the 

post of lower Division Clerk*.

* • * ,lX*., ,*

-  ; 10 s -
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(G) Because the applicants have been appointed on

regular and clear vacancy with probation for one year 

and the same has been completed satisfactorily# therefore, 

they are entitled to claim their seniority on the basis of 

their initial appointment.,

10,^ Interim order, if any prayed for :

pending final decision on the applicant, the 

applicants seek issue of the following interim orders-

It is roost respectfully prayed that this Hon'ble

Tribunal be pleased to restrain the Respondents No.
of the Respondents No,,3 to 12 

1 and 2ffom making further promotion and confirmatior^tdas

on the post of Upper Division Clerk which is likely to

be done by meeting D,P,C,^ t ill  decision of the aforesaid

case or in the alternative the Respondents No. 1 and 2

may be directed to consider all the eligible candidates

on the basis of their length of continuous officiation

and service rendered by them including the applicants

for promotion on the post of Upper Division Clerk.

^  11* In the event of application being sent by

Registered Post, it may be stated whether the applicant 

desires to have oral hearing at the adddssion stage and 

if so, he shall ttach a self-addressed Post Card/inland 

Letter, at which intimation regarding the date of hearing 

could be sent to him.

The application is being presented personally 

for ti admission.^

12, Particulars of Bank Draft/postal Order in



X

/ V
12 t -

respect of the Application Fee s

1. Name of the Bank on 
which drawn.

2, Demand Draft No.

Or

1. Number of Indian 
Postal Order(s) ‘i f

2. Name of the issuing , a r. P .
Post Office kxAci<'n<rK3

3. Date of Issue of 
Postal Order(s)

o s ^ o s ~ n & y

4. Post Office at p ^
which payable

13. List of enclosures s

An index in duplicate is enclosed.

X

V E R I F I C A T I O N

I ,  Mrs, Rama Dhawan, w/o Shri K.K.Dhawan, Adult, 

working as Lower Division Clerk in the Office of 

Central Drug Research Institute, Library Division, Lucknow, 

do hereby verify that the contents of Paras ^ ^  Jo

n  I t  ̂ ^/'>l ( to o(___________ are true to my personal

knowledge and paras \> / I'b  ̂ 7- 3 ._______________

_______  believed to be true on legal advice and that

I have not suppressed any material fact,,

A
■»y^l

Signature of the Applicant
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I
V.:

COUNCIL OF SCISNTIFIC .ajND INDUSTRIAL RESGARGH 

Anusandhan Bhawan 

R a fi  Marg/ New Delhi-110001#

N o .l 4 (6 ) /6 /8 4 - E .I I . Dated I 28*02 .1939 ,

From

To

Joint  Secretary(Admn*) 
Council of Sc ien tific  and 
Industrial Research

The Director,
Central Drug Research Institute , 
Lucknow,

Sub:-Redress of the Grievances-Protection of Seniority
of the LDC's workinn in schemes over LOG ' s (Ad-hiOc) 
brought on regular strength of CDRI,

Sir,

I  am directed to refer to a representation dated 
2 3 ,1 2 ,1 9 8 8  from Shri U.K.Tiv/ari,LI3C addressed to D3SIR 

and copy endoresed to the Grievance Committee of your 

Institu te  on the above subject and to state that as 
per condition N o .4 of this o ffice  letter  of even nurober 
dated 29<,6,1988 seniority  w ill be rec^JsToned from 2 9 .6 .1 9 8 8

i.eo  the date of issue of instructionso

Shri UiK,Tiv;ari., may kindly be informed accordingly*

Yours fa ith fu lly ,

Sd/~
( K .L .  Katyal ) 

Under Secretary

■ CENTRAL DRUG RESE/vRCH INSTITUTE 

(Council* of S c ie n tific  and Industrial Research)

N o .5 (88 )/81- Estt .'I . 

Copy to;-

Chattar Manzil Palace, 
Lucknow,

Dated : 1 5 .0 3 .1 9 3 9

ShoU.KoTiv/ari,LDC

2 , S .O .  (E .I I . )

3, Accounts Section
4, Dr.S.K.Basu, Chairman,Grievance Commi 

C.D.R .I,,Lucknow.

( P .L

ttee

. SAH )
SECTIOJSf OFFICER
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V

IN THE CMTRA.L ADMmSTRATIVB TRIBMAJl 

GiRGUIT BSUCH : LUCKNOW,

Application Under Sec, of Administrative Tribunals

Act, 1985

MRS. RAMA DHAWAN & OTHERS APPLI0.1NTS

VBBSUS

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCF/r
NEW DELHI & ABaOHBR ............ ..RESPONDENTS,

I N D E X  

31 ,No, Particulars
• • •

Page No,

1, Annexure No; 1

2 , Annexure.No, 2

3* Annexure No, 3

4* Annexure No, 4-13

5, Annexure No, 14

(True copy of 13-14
appointment order)

(True copy of 15-5*16
appointment order)

(True copy of 17-18
appointment order)

(True copy of 19-48
appointment orders) 

of OPS 3 to 12)

(True copy of 
representation)

49-50

0

•f ^

Signature of Applicant,



A

V

BEFORE IHE LEARNED CENTRAL AIMINISTRATIVE TRIBUNAL, CIRCUIT

LUCKNOW

0 A NO. /  1989

SMT. RAMA EHAWAN AND OIHERS

VS

APPLICANTS

COUNC IL OF SCIENTIFIC & INDUSTRIAL RESEARCH ------- MB OTHERS
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a v

C.E:-;T?^L d r u g  II-;STITl!TL.

(Council of S c ie n t if ic  f; Industrial husearch)

No. 5 (1 0 6 ) /SO-iJstt.I^

Chattar Pi.iace,

Lucl-.nov:-226C'0'I.

' u t o d ;  22.-6.83

!■: M 0 1i A Tyj)

Subject: Appointment in the C . D . K . I . ^Lucknov.' under m i CBAP
SJIMOll.______________

*23.f i .83

■A

'th'- basis  of the results of v;ritten and tvpo',.Tit':'i'’

----- « , the D irector ,
Central Drug Research In s t t . has been uleased to auprove the

appointment of ___________1________________as Lov;er'

D ivision  Clerk in— MlCS4£_£CiiE6C-Jenabl*

;r---- — ----------------at C . D . R . I . jLucknov on the fcllowinr-
terms anc conditions of service

i '  nrr. in it ia l  pay w il] be ft;. ?.60/- p.m. in the scale of

hi. 260. “ 6-290-.dl5-6-32G-jii_S-3G6-jiI3_8-390-10-400 plus usual 
allowances as are acnissib le  to other Council servants of the 
same pay and status stationed at Lucknov.'.

The appointment is under the f^!CE^P ___

T* l ia K .e  for transfer to any of the Laboratory/
Institute  under the con'crol of C3ii-; any-wliere in India-

4 ,  E^/She  w i l l  he on nro^ption for a period of one yecr

v,'hich_^may be extended or curtailed at,.the d iscretion  of the 

competent authority . Durin;- the period of probation, Jiis/her 

appointment may be terminated at any time without any reason be ‘in=' 
assigned. . °

5 . ly<sA'er appointment w il l  be temporary in the said Scheme 

for the duration of the scheme and h e /she  w ill  have no right 

for  absorption in the rep,i'lar cadre of the In s t itu te . The 

service of a temporary employee may be terminated by a month's 
notice on either s id e , v i z .  the appointee or the appointing 

authority without assigning  any reasons. The appointment 

authority also reserves the right of terminating the services of 

the appointee forthwith or before the expiry of the stipulated  
^eriod of notice by miaking paym.ent to hjrin/her of a sum equivalent 
i-o the pay and allowances for the period of notice or the 
jnexpired portion thereof.

/le /Sh e  v/jll have to produce two Character C ertific ates  
rom two Gazetted O ff ic e r s  of the Central o r ' Provincial 

;overnments or Stipendiary  M acistrates in the prescribed form, 
>5nclosed.

i'. . No travelling  allowance w il l  be paid for reporting
for duty.

cr.' (TVS
f.-; I

-ZSlt -  ’

8 .  s/hP'T'- o

"une loxiowing documients at hti-s/her own expense as indicated belov/ 
in  each c a s e :-

(a) M edical C ertific a te  of fitn es s  for service from a

Chief t'odical O f f ic e r  in the prescribed form enclosed 
(to b ;  produced at the tim.e of ,1oining duty ).

C o n td .. . . .  .2 , '

"cHDLi^

i::
U

\
J
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Q m;

at the tine of r .po rtin  - 'fo r lu t j- ): I-ooucod

9 • V] p V’’ i 1 1 ]- '̂ •> - /- 4- ^ 1

Cons'titution of India^ ' ' a llegiance  to the

ht-s L t  m o r e i h a ? '^ ! ! ^ - ^ .t n ^ v “  a c1tclaro.rion that he

she w ill  not nu.i-ry’ a n v J s o r ^ v - ’-̂ o"'h d u r a t io n  th:,t

permission of t U  con.pttent .u t i i o r i t y /  -ithout

] - l c / S h i J  W n ' I  n r , I  ;i I ■|.-,iJ. .1 I . ,■

control and A p ’jeal)^~Ru^e«^ f^ '^^ic e s (c la ss ific a tio n s )

rules or exe^Sti^e o S e ? s ’ ^ ^ ^ : ^  such o th .r
■applicable to the o .i  Z , from time to time be

extent to rfilch they l il  aprlij'’b l^ °t "‘'tr *° ‘ '’'®
proviOcd for anci thl J 4 , - =®rvice haroby
^PPlicabiUty Coi-'ncll a,, to tl,.ir"

le.-y.ms"
Of Indian  C itizenship  issued ir, i-^sA r = ̂  production

provisions of Sec. 5 ( i )  ( a T o f  tb^ / v "  ^
the time of reporting for duty. C itizen ship  A c t . ,  1 9 o 5 , at

to 't* t a S . " ?  h f  l"?ounS  e i " "  >> « i > A .r  prove,
lr.forMtio,n, V7she material
a.d such other action

“ “ Pt tte
>-*e/she should rcv.or̂ - ‘ 1 /" "'V t^-,n;s ano co nditio ns ,

together v-ith the'afo^r'esaid do'currents undersigned
respects. Qocurncncs dul^ completed in a ll

.J

To.

(V  ̂v i
AiJMlMIoTIi/i fT\IE OFFIGEi'.

^<se*na8is Dhawan,

C/c 5hfcV«K»'sbSiiiiafiij 
l/SElgrt 0aptt»,

A,L»,Lucknow,
Copy to:~

2.' A = comfa'>!L‘uon:̂ *f'’'"’° »-l="0*.lth £pplicatl„„ ^
3 . P l i l  Section . f appointment hec been » scJb c e r t if ie s t i

4- ;--cientist l / c . ,  Infor'(;feiof^‘̂ ‘ ‘̂ i3[^'‘.drs S in n h s U C
■■’ . ^^cientiat I / C . ,  L ibrary .

H em/_ 

/ cf
■’1

■
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A

CENTRAL DRUG INSTTTIJTR

(Council of S c ie n t ific  &  Iridustrial Research)

C hattar 'M anzil Palace ; 

Lucknov/-22600l.

No. 5 (1 0 6 ) /8 0 - i ;s t t .I . • Dated: 1 . 3 ,3 3

M E M O^H A M n U M

A

S^^b3ect: , Appointmetrt in  the C .D . R . I . ,Lucl;now under
Scheme ------------------------------------------------ -̂-----------------------

In feren ce : CSIH le tter  No . 5 /33> L ;.I I  .i.ibGd July  3 3 .

On toe basis  of the results of writtetTand typevritin- .
tests held on _17»4 ,8 3 _________andlintervlew on 23 .SJ8i?> D irector ,

Central Drug Research In s t t . has been pleased to approve the 
appointment of Kamlesh Kumar Mlsra as Lower

D ivisio n  Clerk in  rlCDAli  ̂ Scheme tenable

_̂___ at C . D . R / f . , Luc know on the following
terns and conditions of service

His/i5Bax in it ia l  pay w ill  be fe. 260/-  p.m . in the scale of

Rs. 2 6 0 . -6-290-EB-6-326-ii33_8-366-M3-8-390-10-400 plus usual 
allowances as are admissible to other Council servants of the 
same pay and status stationed at Lucknow.

2 .  The appointment is under the Scheme

3 .  He /S5¥ Fw ill be l ia l le  for transfer to any of the Laboratory/ 
In stitute  under the control of CSIR  any~x,fhere in India-

4 .  ■ He/She w il l  be on probation for a period of one yecr 

which may be extended or curtailed at'.the d iscretion  of the 

competent authority . During the period of probation, h isA ier  

appointment may be terminated at any time without any reason being 
assigned.

Y  5 . His/E^Ie*' appointment w il l  be temporary in the said Schemo
for the duration of the scheme i^nd h e /sh e  w ill  have no right 

for  absorption in th e 'reg u lar  cadre of the In s t itu te . The 

service of a temporary employee may be terminated by a m.onth's 

notice on either s id e , v i z ,  the appointee or the appointing 

authority without assigning any reasons. The appointment 

authority also reserves the right of terminating the services of 
the appointee forthwith or before the expiry of the stipulated  
period of notice by making payment,to him /her of a sura equivalent 
to the pay and allowances for the period of notice or the 
unexpired portion thereof. ,

6 . He/&iie v/j,ll have to^ produce two Character C ertificates  
from two Gazetted O ffice rs  of the Central or Provincial

/ Government's or Stipehdi-ary M agistrates in  the prescribed form,
A- enclosed.,; ' ■ -

7 . No travelling  allowance w i l l  be paid for reporting 
for  duty.

8 . H i s / h ^  appointraenc- w il l  be subject to the' production of 
the following documents at his/he-& own expense a?, indicatet’ below 
in  each c a s e :-

(a) Medical C ertificate  of fitn es s  for service 

Chief M edical O ff ic e r  in the prescribe'-''
(to be produced at .the time of joini"
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Ho. 5(105)/80-Estt.I.

Chattar-Har.2il Pal\ce, 
Luc know-22C001 ,r̂ -

Dated;
03;t>8a^ ^

K E H 0 H A !■? n TT M

Subject: Appointment in tho C .D.F..I. , Lucknow under 
iTTf;p>,p traiwtii.------------- " '

test° hPiri ^&sis of the results of written and tvpewricir.-

Division Clerk --------

. C r
terms and conditions of sei'vice ; *-

on the follov/ing

The appointment it; under the

S /S  SnSro"/Sir;s,s:;.j2
ytlch nay be sxtendea oi ci>i'tLiea™tShe'’dlSrrtton o r t h ? ’'

period of probation., his/ner 
S g n e d .  terminated at any time without any r e a ^  being

fo- the d i^r?^n^n f°th ^® ”^ temporary in the said Scheme
lo* tne duration of the scheme and he4 ?>q will have no ripht

servf^fn? I n s t i L L ?  S f
notlcrofetthPr^^J'^r employee may be terminated by a month's 
notice on either side, viz, tne appointee or the aDDointin-

without assigning any reasons. The appointment 
authoiity also reserves the right of terminating the ser^-ices o  ̂
the appointee forthwith or before the expiry of thrstiDuiat^d 
period of notice by making payment to hitnAj^ of a Sum eauiv-lent

uneSLefJorSon thereof! P®^i°^'^otice or.the

^romtwo"^^^"^f;n:rs°orSrce;'^?af^r^^^:^iS:2^
'enclosed?^" >>tipQndiary Magistrates in the preocribed fore,

i.

-*^for duty!° allowance will be paid for reporting

? : .  appointment will be subject to the rroducr.ior o-'

in^'eLh cas2f- expense c.s indicated b̂ lo!-.

(a) Medical Certificate of fitness for se;-vice fron a
Officer in the prescribed forz enclosed 

(to be produced at the time of joiniug duty;

Contd. .

f .  -Sf-

>-A-

I'’
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(b) Documentary proof in respect of h is/}i^r a,-tc of bivJ,n/^ 
edLCitiont-1 qualifications in o r ig T W K  tr bo rroduced 

at the- time of reportin? lor duty),

9 . .He/She v ill  hcve to take an Oath of allegiance tc the 
C o n st!tu tiS l^f India.

10. (a ‘) If  Married, he is required to sign a ntolantion that he 
has not irvDre than one living v/ife ana if unn;arrit,G hs v.'ill
not marry a second tiue vhile his first v/ife is alive ci.ve 
vith the perQiLsion of tht competent authority.

(b) If  married, she is ruqyirad to sijn a declaration thst 
she will not marry any personA’ho has a v;ife livinj; without 
permiasior. of tlit competent ^ t h o r it y .

leave11. He/She w ill not allowed to carpy f-orv/ard his/
earned by h is^ ^ r previous post, if any.

12 . The p-rovisions of the Central services(Claasifications) 
control and Appeal) Rules, C .G .S . (Conduct) Rules and such other 
rules or executive orders as may, from time to time be 
applicable to the servants of ttie Council shall apply to the 
oxtoni to whicl. tliuy uro applicub]i. tn tliu hoj'vIcu liciohy 
provided for and the decision of the Council as to their 

applicability shall be final.

13. In ease, he/shc had migrated to Ini3ia from Pakistan after 
18 .7 .1 94 8 , his/her #Sffointment'will be subject to production
of Indian C i t i a ^ h i p  issued in his/her favour under the 
provisions of Sec. 5 (i )  (a) of the S^fezenship A c t ., 18o5, at 
the time of reporting for duty.

14. If  any information or declaration given by him/ ^ ^  proves 
to be false or he is found v;illfully suppressed any marorral 
information, he/she w ill be liable to removal from service
and such other JS^JSon as may be deemed necessary.

If  is willing to accept the

offer of appoi^W<i*M KSm-tHe-^gi^resaid terms and conditions, 
he/she should report him self/herndf fo; duty to the undersirTnec 
to|8*^^r with the aforesaid do^S8S0?ffiP^^uly completed in all 

respects.

&4-£tx.
ADMINISTOATIVS OrFICE.

To,

jsovi, S'-vâ

Copy to:-
T T  Dealing Asstt.(P/F)Scheme

t  sciL?ift1%.,
5 . Scientist I / C . ,  Library.
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tCouncil oi. -*cionLi£ic u iauuiiurial '

i-*Ci 1 i ic is , L u ck j; ow •

S(ia5)/84-i;tftt.l* aited* 17-l2-19aS

i-ii I. M u a ^ I'i u vj ;-i

3-> -abjccti in  \i.o t.'. 1 . . IW,

Wi thH t>v,Haia ot •tii-a ri--aalt o£ \<rifc.un t^rit itnd 
tyi/fcwri tiug tAiiit l\«xlJ on 03«ll»t)‘j -itid -lat iiivit*.; oa ■
vruu oiructxar, <-i©nt.r‘i.l A>t-ug lUiuo irou tacwi, h i:i tocrn
to <».)provtt thii .iî :ipoiut:̂ «<int of î<ri '̂-oi.uir -uyvi aa
u'juur ‘-'ividiort uLfc>rK Oiludi) La xUa >-..>,<(..1., i-.uckiiuw on tnw 
t->i.Lw.wiug L<iijcma aijU coaCi t i o f  li^ifvlco *~

, ! •  Ilia initial ptty will ha 260/- p.;Vi. in u»« acCxUi
of KS« 260**6-290«k-i*-6»326-U-3oG-'^-0-3'JD-10-400 plua x.i>u 
aauitl aliouatvctts ae aci'.iiij.aibi* to other <-ioaxicil 
fierv«iata if the saiuo pay unc; s>tai:a;s at.-i-cijned at. Lucknovj,

2 , app-iint/itont is  uuiuor tiiti v-oanctl of -cic-iitit'ic 3i;d
iiidustricil i ^ 5**irch which ia an jua Jjocty,

3« rl«i will i>£ oa protKition for a period of otw ye-ir
vhic)"i may ixa exter»d<&a or curtai i«: d <it crie dtacrc-tion or 
the co;up<stertt dathority. *-urin9 tim v̂̂ îrî xS ot proc^irion 
his appointi.uiiit may t«r:i»ia.itC'0 .it •any viiiiB wic,huat
jijticfe aad Viit/iout <nay reaajn Uiiu-j dasignu'd,

4. U« will i>ij liable lor trvanaft^r tj uny of tlia Liiborutory/
iaatiuito untiiar th»s» control of i-inywhcre in Inaiu*

t;. ilia ii.ppointJ/uint will bo tc.MiporuX'y In tiui liirst
instiitnce, 'i'iui wcirvicea of u tt.-iUpori:<ry tMvoloyoc av.iy 
tarrain<it<»d by a iaont)i*s nutic»5 on cithor !ild<s, v iz . th« 
appoijitee or tho <ippointifig autiiority, witlioat: as.*»i-,jning 
uay reaaoria* appoivitino iiutl-jurity al.ua re«A<rv« 3  th«
riijht of tcriutri^itiag u^-xvicca of iVie appointoe forth­
with or baf'.'jro th.cii expiry of U.e st:i:>ui pt-a'lod jf
aoticu by »i\aki.iv/ puyiiwiit vo him of ^ sum oquivsilujit to 
tho pay iiuU allo^/ancwa toi* tne pori.Ki of aoticjt or the 
une;xi>i-c«'ci portion thtsrcoi:,

^  ‘i’hcs aervice is  ixanyiondbLc'. iie v/tll Lu rti(iair«id to
conr.riioutia corapulsorily tj tiiC o , t''uu<.l civ. auoii uiini aain
rato aa '.!>>.»y Ivo prt?,icriw<ea by ti.e I’.rowi ti.uw to tia^o,

7* iib v/iil to pr-j*iuow I'.vO .ct'.r Ci-rwi£icrkLm;u i:x‘o;i«
two .jji;/.lours w£ tnt: '-■uiji.rol or J^rovincial
oovcrtv-Hcuts or atiir̂ isnalar-,- ^ r a i . (  ia vl̂ ii ptu:icricu<l
is>r;n, .

8 . X . Li i. . 1  '. •*■ t:.r

'i
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j 'J, ill3 dppointjitent will be subject to th« production of the 
i'ollJwincj docuioemta <it his o>̂ n ex.xjasc J-a isidicat.6d 
bfc'low in each ciia« »-

(a) Hfcdical C e rt ific a te  of fitriaj;^ fo r  s<;rvio<i from a
Wfedical w ificer  in tr^ or^^scriiuid f o m ,  encloucd 

tvo ti« produced viithiu <i v;eelc) *

y >  (b ) iJ'jcairx3«-cary proof in  rt/apuct: of hia  date of b ir t h /

edac-itioaal {.lualificationa in  orivjinal t to be produced 

at uv« tiiiKt of duty} «

tc> certificatw o£ i^cnedalwd Cu3ttt/-j-cliedulod I'ribea in
vtio wncioattd t^rwiicriLxid towa auly a±\jacjiJ/c>untoraiijiicd 
r<^quiritid tikcsrtiin,

1 0 ,  iift w ill  have to taike An uath of allcvji.incfc to tha 
C onstitution  o f  X n d ia .

1 1 . I t  ifuncxrioa, htt is  requirc-d to nLgn a d*aclcsratiun thc«x. h« 
tuia not marc than one liviruj v.affe aao i f  uair-:»rritd h*s 
w ill ,  not Uiurry <* second ti>(4U v;hil«j hiu iirct  wx£e iu  a liv «

w ith  tli© ptsruiission of ti*m courputcut ■i.uthority.

12 , Ua v/ill not bo allos^isd to carry rorward hia siaru*3u
by hirA in  h is  previous poat# i f  <ariy,

1 3 .  *Xr»e provisiona o f  tvae Ccntriil w^rvicca tO iaaaification ^
Control ana <̂.jppBfj.l) <-uatral C iv il  ^ r v i c o s  tConuuct)

iiulca <ind jiuch ot.i,er rultas or fcxtcutivu orciora ay ;.wiy, 

froio ti'tuii to tiiiiC bo apiJLicabli.' t-j s»’-TVJiats of the 

Council shall iipply to tlxe extoyit to which they arc 
applicabXo to the aervicti hereby providfccj f^r  and tt'.o 

(.lociaion of tl'uj Council as to tht-ir c»y.tpliciiuility shalL b*i 

f i n a l ,

1 4 * In  ca.ie# h« had nii<jrated to ino ia  fro.^i ^'ii.Kiatan aftc-r

1 8 , 7 . 1 9 4 0 # h is  aiipoint:iu>nt w ill  bo subjeirt to production 
of liidian C it ia a n a h ip  ia.'.ued in  h is  liav und«ir the 
i:-i:ovision3 of ^ C p  i>tiJ Cu) of tlie Citi'j;c'tiard.p >=''Ct, 1*>5 S , 

at the tisua o f  reporting  duty*

1 5 . i f  uny inforiiUition or declaruLion given by hiia prov^is t:> 

btd falso  or i£  ho touiid w ilfu lly  2>appr43 3 aed fiiny iiwitoirial 

inforiuition, he w ill b« liaoit: to rti.novai froia acrviCis 

and juch othttr a ctio n  as fn<iy ba dee.ued nace;3sary .

I f  ahri iiilip  iCuuiar riwtt xa w illin g  xo ^ccci>t tho ofJcc^r of 
u;jpoint.Afc!nt on the ciC->r«;a<ild tc-rsiu and coaditio na , ho ,-jhoald 

rwport hinis<il£ for  duty to th<s uiiaursigntid ii.w.teiiii.ii:tily tocjcthiir 

^ix.h thG aforos-aid documents auly corupltstad in all rc/:jpecta.

AO

( Ji'. u • willl.vui\^v) 

filX-Ll 14 1 J  i K , . i'i V li O i‘ t i  >- i'. jv (

bilip  Koiftar Jtn 

biv . of iiicrooiolovjy#
C ^ J . «I , ,  J-uck.now , .
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-'ccou.uts -<-.ct.ii.>n .-ppolntjKiiit. luvu V:.(..t;:v
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A

Cxv

X

4-

..... iiiiLL
^̂ -nl... ric  ̂ ln.|u.itrial R̂ soarch)

f̂.

Ch^ttar Manzil P.jlnce
Lucknow-226001 '

IJ.ilL l;27 ,01 .1988

illMt.'l MhMlJitANii IJ M

I . ..Lorknn.,

created b ^ thu C5TR f Diviaion Clotk
’«■ -  .ho

1 'ha scolg o t V 9 5 o l l 2 o ! n " 5 0 - E 8 - 2 5 i “ o S ‘'‘ P "

’P..oir,t.P„, „,J, »f probation h i , / h „
■<.:hout any boing , , ^ - - , n o t i c o

| s i i £ l i i l i s f 9 ;s £ £ "“
; p E l V r - £ ; - : i : : ; ; S

^ n o . a n c e  fo. th. p e r i o d ^ ^ n o t i c e  '
 ̂  ̂ ■ uncxpared portion thereof.

"■.» bo p.„.crib.j\, , L  =

contd . . . , / 2
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^ ^ i n f o r m , T t i o n  or  d eel nr  :it i u n  Q i v o n  h y  h im / t i u r

: ' r n / . ; i  tci b u  f.-iliiu n r  i f  h u / ; i h u  j m I ' d u n l  l.,i h ivu w i J C u l i y

' ‘■•ui.j I iny iiMl.i:ri,.i inforiii..iLi,.n, tiu/iihu w i l l  bu l i . i b l c  tn

' ..•'"'<v,il f-rum s u r v i c u  an.J such  o t h e r  a c t i o n  as nny be cleemL^i 
neciis ; ,iry.

If hd/sho is willing to accept thu offer of 
appointment on the aforesail terms and conditions, he/she should 
ru-.ort h i m s e ^ / h e r s e l f  for duty to thu undcrsigne 1 immoiiotely 
togcjther with the aforesaid documents duly cunpluted in all
i sj-̂ L3CXS •

To ( h ;c . c h h .u h a  )
ADNINISTR.vTIv/E OFFICER(s ,

Tuj UlnQh,
••UC f <* throuQh '•'OmI/o, {I'lud.l'yaulogy)

/

iifiy t(̂ ;~

'* i  ̂ealing Assistnat»
Accounts Section

3. Bill Section 
4 . Scientist l/C. ,, Libr .Try,
5. Scientist I/C., Information
6. Scientist I/ C , ,

gainst newly createJ posts.
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A

/

i m s t i t h t f  
c i Q n t a f i c  S. I n d u s t r i a l  Research)

Chattar Manzil P^jlace,
Lucknow-226001

27 .01 .1 988
«o.5(,06)/e0-Es,t.I(v„i.i„, „ . ,

Doted:

-OFFrCE MFMORAMnilM 

Sjjb,- aHE0int,n„nt C. J . B. I

•«‘ .d 29.fj.g?rtr“ l“Lt*Sr Ce 'L1‘r  ^o.. 7(, 6)/7,-E. I .,, u-2,, 

■■ " -- rK O fC . Qd hoa----j O a  tov»er D iv is io n  C0.8tk
r» U » .« / L . .

' ■'■, s c o l e  950- 2 0 - ° r 50- E a - 25t ? 500“o I * ’" ? h “ *

Which ma^bfLJeiied^rcE^?aiItrJ°Jh''-ompetent Authority. During tho; opt -̂v  ^  ^ discretion of the* 
appointment may be terminated at + • ° P^^°t)^tion his/her 
wxthout any reason b e i n r a L i g n e , ?  ^nd

The s e r I i c ^ " S  “‘’ f e i p o ^ y  " ^ p l o j L * ^ " r S r t  " • ‘ ' "

tho r i g h t  of t o r i i . ' ^ J ^ ^ I h  '  a u t h o r i t y

«  i n T : a \ : : „ r t ' o " h % ‘. J h a r S j -  °o'.
. . .  the p e r i o / „ ? - t L -  - L ‘ L L % S ; ? i = r ,

(■'.ilmt-.o cn iH pi j l ear i l y  t o ^ t h e ^ G r e q u i r e j  to 
" ' ° °  ‘' “ ““ ibed by the CSin f r o . ' t i S a  t r t i » e [ '  * ’ *“ »=

cont'd, . . . / 2 '

M - f.r}i^rma

\
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to be f 3 l s e ^ , i " I r W s h P  i s  h im /her
supfr̂ sso-d -iny mat.ri->l infoL  ̂ t '' '''ilfuliy
rcnoval  from s e r v i c u  anj  such i i  it^lc to
neces ;ary .  -'thcr a ct io n  as rn-̂y be (Jecme'!

-ppointmcnt on^th“''nfQreLi
I’i-’̂ urt himself/herself fcr rlutv^to^th should
together with the aforesaid docMmn J immediatelyrespects. aroresaid documents duly conpletei in all

To

S at . U t a  Bhatia. 

‘-•O.C,, - through "m i f  Srncifi,

A 1. Dealing Assistnat,
Accounts Section

3. 3x11 Section ,

Scientist I /C . ,  Li‘br.,ry.
5. Scxentist I / C . . Information
6. Scientist I / c . ,

-g.^innt newly creatcl posts,

X

^Ji
, v

. f .  A-,

I

4 .
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BEFORE THE LEAmED CENTRAL AEMINISTRA TEVE TRIBUNAL, CIRCUIT BSNCH,

LUCKNOW

0 A NO, /  1989

SMT. RAMA DHAWAN AND OTHERS-------  APPLICANTS

VS

CO INC IL OF SCIENTIFIC & INDUSTRIAL RESEARCH----- AND OTHERS

h

A



/

i

\

CENTRAL DRUG RESEARCH IN5TITUTF 
(Council of Scientific &. In.iustrial Research)

•4

(.'lillt.ir M Ifizil P;j1;)Cm, 
Lucknr]w-2?6001

No.U(106)/UU-Lut t.I(V»i.1J1) D.t ti," '27,01 ,1980

OFFICE MEMORANDUM 

Suh 1 - Aj-p|-.intm.,nt in U ,,; C. 0 . |(. I . . | i„:k n..w.

i-.tu.l 2 'J 12 V (1 6 ) / 71- E .I I . (U - : ') .
Lucknow hn«*h . V Drug Rcac.irch Institute,

' Ifm’ V  'M’puintmunt of
I T i ' . ^ T.S.,L.D«C.-(qd-hoc __L o M e i Dixiisioo Ciurk
CDRI o^ created by ^thu CSIR for his/her absorption in
LUHl on the following terms an i ccniitions of services;--

+ h cnnli.i^tc will be fixed as p o r T u l c s
is \ n l l ^ w m c .
stntn^ i «thor Council servonts of the scmu pay an Jstatus statione J. at Lucknow. c, h ̂ y j

•In.iustriIl“R''«^’'''̂ "̂ "’‘'‘K* is unJer the Council ,jf Sciontific L  inlustrinl Research which is an autonomous body.

L ^ L r n +  liable f.;r transfer to jny r,f the
India? thu- control,of CSIR any whoroin

Ih- ^ H-/She will be on probation for a period of one year
C^mnetcn? led nr curtaileJ at the discretion of fhe
appoi^imL't I probation his/her
Withn J tcrmmr.tel at any time without fn*tice and
without any reason being assigned.

The serHic^^nf ^ temporary in the first instance,
nr.ticroi eii^-^r employee may be terminated by a month's

allowance for the period of notice o r ^ h e ^ u n L ^ L e S ^ S r t i o n ' t h e r e o f .

pensionable. He/She will bo required to

I cunt J...,/2



J .

\

C 3 V .

- 3 -

i 5 .  I f  a n y  i n f o r m n t i o n  or d e c l a r a t i o n  g i v e n  by  h i m / h e r

' to be f n l s G  or i f  h e / s h e  i s  f o u n d  to h,3ve w i l f u l l y

, i| . , j I  I iny iiM I. i I' j ' 1 in I’llrIII I (. i " I I , hn/i.ln wi l l  liii .1 i ih 1.1.: tu

■III. V il t’rniii Liurvii:!' . m l  liucli 'l.lii'r .n I. imi .i;i m ly lo; iluuiiu.-l 

■. : .ry.

J  t '  l i i i / i i h u  i i i  w i  l l i n i j  L n  , n ; i  i i | i l .  I . l u ;  n r i ’ u i '  n t

, 1 1 , ' , 1 1 1 1. I I I .  H I  I .  n i l  l . l i u  . i r i i i ' i i i i . i i  I l . m i i i "  i n ' l  i M i i l  i I. i i i i n . ,  I i u / u h . j  i i h i i u l l

j ; , ,  . ) i t  h i m s u - l  f i . J -  l u L y  I n  t l i . j  i i i i  1 1 ■ r  i  . j  i n ;  1 t  i i m i i ;  I L  1 1, c , ' .1 y

L i J i j u t h u r  w i t h  t h e  a  r o r  u a n i i l  ' J a c u m u n t  a  r l u l y  c i i n | j l i , ' t c  1 i n  a i l  

i'cupucts. '

• — '
I',, ( II. c'.' L'iiii,\ Jiia )

ADMII\llSTHiiTI\/E O ^ C E R (

Kffl.KunJumol T»S*«. through S c . I / c . U n d o . )  '

L-U.C, r

t

• '.;-3ling Asaistnnt 
Accounts Soction 
Bill Ssction

. i g T in s t  n e w l y  c r e a t c i  p o s t s .

3'
4. Sciuntist l/C., Librnry.
5. Scientist l/C., Inforimtion
6 . Scientist I/ C . ,

I

•/
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BEFORE IHE LEAfWED Cm TRAL AMBIISIRATIVE TRIBIKAL, CIRCUIT BENCH,

LUCKNOW

0 A NO. /1989

SMT. RAMA EHAWAN AND OTHERS---- APPLICANTS

VS

come IL OP SC I£NTIFIC & industrial research---- ^ D  OTHERS

A



J

. CENTRAL DRUG RESEARCH IN5TITUTF 
(Council nf Scientific L  Industrial Research)

Chattar M 3 nzil Palace, 
Lucknow-226001

X  ^°.5(106)/eo.Eatt.I(Vol.III, n̂tcd: 27.01.1988

OfFICE MEMORANnilM 

^ g o i n t m e n t  in tjLo . C. D .R . I . . Lucknnw.

• Jatud 29 ?2 i^tt.r N o .17(16)/71-E.II,(U^2),j Jtuu 1 ^.0 7 , thu Darcctor .Cuntr.il Drun lU'Sje irch 
h.H b..n pio.ood tu

* L.D.C— a d -lioe Diviaio© Cia«k
CDrJ o^ ^  absorption ini-UKi on the following terms conditions of services;-

candidate will be fixed as per rules 
: as T r t  ' d " i s s i ^ l ^ t f n t ^ ■ ' ' ? ° " “ :^'"''°° the u L a l  allowance
A  status stationed at LucknL?^''^^^ the.seme pay anJ

(2) The appointment is under the Council of Scientific L
Industrial R,se,rch which is an autonomous body.

-transfer to jny of the
• i^"5ia! the control of CSIR any whera in

! 'V - k ^ ‘̂ /She will be on probation for a period of one wear 
Comn +"""+ be extended or curtailed at the discretion of the 
Competent Authority-. During the period o.f probation his/her
wi?hiCj'"a^J r n l  ^ = at r.ny time without ».<»tice andwixnout any reason being assigned.

Thi His/Her appointment will be temporary in the. first inst-mcp 
noticroi'^oithnr s i d ^ J i z ^  employee may be terminated by a month's'

also^r^^^^Je^^Se ?^e\^ppoiS?ing^a2thority

. 3 1, bo prescribed by t L  CSlU
f

contd.’. . , / 2

m .  T .
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removal' from L r  v i c ^ a ^  J ̂ s^c ̂necessary. ^  .action as m^y be decmel

t.o ^fo^said'

'!■< . i.iilia Ilia )

3h ,  O .K .K hara , - through(Fin . 4  Acs D f f l c B r y ' ' ' ^ ^ s ,  
LtO«C« ,' --

1 . D ea l in g  A a s i s t n a t »
2. Accounts S o c t i o n
3 . B i l l  S e c t io n
4 . S c i e n t i s t  I/C., Library,
5 . S c i e n t i s t  I / C . ,  In fo rm a tio n  

-&«a.-o n ti o -t I / C , ,  .
^  - I- *i- o*̂ \XiX-

'•'gainst newly c r e a t a j  p o s ts ,

■r
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BEFORE OHE LEADED CENTRAL AEMINISIRATIVE TRIBUNAL , CIRCUIT BEKCH,

LUCKNOW

0 A N 0 . /1989

SMT. RAMA IHAWA  ̂ AND OIHERS------ -—  APPLICANTS

VS

COUNCIL OF SCISNTIFIC & INDUSTRIAL RESEARCH------AND OTHERS
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A

A
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t--

( 3 My Pr

C.ENTRAL DRUG RESFARCHJi.- ■-> ■ \_u c n L a
(Council of Scientific

No.5(l06)/60-Estt.I(Vol.III)

INSTITUTF
Research)s. Industrial

Chattar H^nzil Pilace,
Lucknrjw-226001

Ontc'l:

OFFICE MEMORAMnilM 27 .01 ,1 988

Safi’- Ijfpciint.ent in D.fl. 1. . |

29 ' « / 7 ’ -e. n . (U-2),
Uck„o„,h„, bo.„

in the scnio 950-2Q-?l'50-E3°25^^^nn  ̂ fixej as per rules

( ^ r ‘ ;n^:::rn,‘“cs?S “^/iSere'in

-hich m,y“b rLte “ „5\rcC^tai“ r a I "h '‘ »'0“Competent Authority. Durino + h o ,  ? ? discretion of the
TPPointmcht mciy bt; tcrmin-.tei J • ° Probation his/her
without any reason being a s s i g n l d T ^  without »,<»tice nnd

-”f-P=r°r"} ■n c U c c  on either side.viz^ t h f a J u o i n ? ^  terminated by a month's 
authority...ithout asslgii^n 3 " appointing
also riserves the’ right of tcrminatinn^^h '^PPointing authority 
forthwith or before the expiry of stioulat the apprtintei
making payment to him/her of a Qum - Period of notice by
allowance for the Period 3 ? noticea or notice or the unexpired portion thereof.

coitribJte c o m ^ ; ^ « L ^ ^ t ^ H ^ ^ ^ ‘'Fund''^^° required to
'>'3y bo prescribed by the CSlR fr^m'time t ^ t i m e ^  -"inimum rate os

'3 < < ^2 contd---- / 2

M  f .  I

I__________
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provc; to be f-lae^.r if^he/sh^ 'Jt-'clnr.,tion. given by him/her
’''-'PfJiJ.'jt;..; J - ,ny n n l ; : r i  .] i n  fn ' ' W i l f u l l y

 ........ Vic., „ ,i .......   n,i,

-appointment th'e'"aforeLi i f rL  ̂ thu u (- rur uf
^u'pi^h for -iuty to^th should

! , . -- ’

 ̂ ^-C. CHH,i3HA )
^hrX Rahendra Kumar -^hrounhf i ''UMiiMisTH/ai^/E OKFiCEfi( 
L.O.C., -«'’>̂“iJOh(.urcliauo ( rricur) ’ ,:.

 ̂ • . - 'uo l ing A s s i s t n a t >  
t -  (Recounts S oc t io n  
J* 3i l l  S o c t i n n  
c- Sc ientist  I / c . ,  L iV .^ r y .

"0.iin = t nc.„l,

■ I

I



^  BEFORE THE LEARNED CE NTRAL ADMINISTRATIVE TRIB IMAL, CIRCUIT BE

LUCKNOW
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SMT. RM A EHAWiN AND OTHERS-------- APPLICANTS

>

VS

aOUNCIL OF SCIMTIFIC & INDUS TRIAL RE SEARCH----- /ND OIHERS

t

A



. A

A

/p. ££NTR,aL ^ r ug r e s e a r c h  i n s t i t u t e  
( C u . n c . i  5 c i . „ . 7 T i n - T 7 ; T ; r r u : K f ^ ............

'^°- (̂’ 06)/eO-Estt.I(VQl.IIl)

Chattar M^nzil Palace,
Lucknow-226001

Dntcd: 27.01.1980

OFFICE MFMORAMnilM

iiHI^pintmunt. i j . . Lucknow.

2 9 . l 2 j ? r t h r S i r I c J ^ f c e J ! r a r i ? ° ^  • 1 7(1 6)/71-E . 1 1 , (U - 2 )  ,
Lucknow,hns been plenstjd to a Research Institute,
_  Shri S . L .  Guota . L . 6  . C . S a ^ ^ o c a p p o i n t m e n t  of
against tha'TJHsts crea + r.H h. /u— ----?os Lower Diviaioo Cierk
CDRI on the following terrns^'.n l^onlitlojs'oS'^se^r.Jc^s 

in tho scale of^Rs. 950-50-1^l’5o!!£B‘̂ 25^lsnn^' fixed as per rules

L n b o r a t o r i e s / L s t i t u t L ^ i n d e r  th"̂  to ony of theIn-dia. - control of CSIR any where in

which ' " ^ ^ b e ^ L u i d e d ^ r c u ^ l S c r a r ^ h ' 'Competiint Authority. Durinn th ft the discretion of the 
appointment may bt; tcrmin .te j at + ■ ° Probation his/her 

^  without any reason being assignei.^^^ without r<*tico ind

The scrvicG^nf emp^rnry e m J l o 5 ^ ^ m 7 ° S  """t inst,-rncc.
notice on oith.^r side.viz^ the' appoint ' ‘"J month's
authority,without assignina ?u ^PPointihg

the right of tcrminatinn^^h '’PPointing authority
forthwith or before the o x p i r r o f  the appniXtec
'taking payment to him/her of a Q..m ^  P^’̂ ^od of notice by
allowance for the Period of n o t l c ^ L ' ‘̂ th•■""""notice or the unexpired portion thereof.

contribute compulsorily to "^the^G ̂ p'^Fund required to
mny be proscribed by the CSIR from’t i m ^ % r t I m e ^  -minimum rote as

c o n t  J--- / 2



A
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1 6 . If any informntion or declnr.ition given by him/her
tcj be fslse or if he/she is foun.J to h^vcj wilfully 

:iiip| ii.-q£iu:J nny ni.nti:r i.il inform.itinn, hti/nhi; vjil.l b.; li.-ibJ.u ti.
' I'liii'v.i.l I'lM.iin ijcjrv/icu fin l uuuh " I J i n r  iu.i.idii mi iii'iy lju iluuiiiu l 

;-ary.
Jf h i i / ( j l ) i i  1 h  w i l l i i i i . i  l . i i  I I ' l l  n l ’ I ' t i v  n f

ipliointment on t h o  aforosail tcji-insan.l currlitiona, h u / a h e  afiuul  I 

r.-j.ort himsolf / h u r u u l f  for d u t y  t o  t h u  un'Joriiignt; 1 i m m u i i ' j t u l y  

t u g e t h e r  w i t h  t h o  a f o r Q s a i d  d o c u i n u n t a  d u l y  c o f i p l u t u . l  in a l l

l l _ M | ) C I C t O .

Ghri S .L *  CUpU,-through S .O . ( G e n . )  

L*O.C..

( M.c: i;hh'\jha ) 
/ M i M i N i i i ( . \  I W f  on-ii'i

h- 1. ^InaJing Assistnnt, 
if. Accounts Section
3, Bill Suctinn

iiQ'iinst nuwly crontuj posts.

4. Scientist l/C., Library.
5. Scientist l/C., Inforimtion
6 . Scientist I / C . ,

I
, . | u /

I

X'
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I BEFORE THE LEARNED CSNTRAL ADMINISTRATIVE TRIBUNAL'̂ ' CIRCUIT BM
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LUCKNOW

0 A No. /  1989

SMT. RAMA IHAWAN AN D OTHERS ^— APILIC^ TS

VS

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH ----- MD OTHERS
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(^Mo;

Ji

>

f

rScontaf.c ^T^Tdi:^t7i;r^esoarch)

Chattar Manzil Palace,

■OFFICE MRMORrtMniiM

Lucknnw-226001

Doted:
2'7.0i,^y0S

^ ^ n . i n t m M n t _ ^ t h „  r . n . H  T I u . k ̂ ---- c S n I iw.

■ - t.3
OT L S I R  any wher.a i n

{4)- . H i / Q k '

■ X "e t a n % " d i s ^ M t i o n ^ o f

cant J--/2

A O

y ^  -
Sf,n<-nMi
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r

16. 
prove !' to bo f c l s e^.r^Irhe/sh" gi'^^n by him/her
suppi-L'ssud -jny mat-ri-i1 Tnfr. \  wilfully
romra’.̂il from srjrvicu m  J > - u r h ' " H ' j b l c  to
n o c a ; , , r y .  na n,-,y be ,1,....,. I

S^pointmont tho o f f . r  of
i-t.|.urt himauK'/horauilt'  for lutv^ro 'tl- ‘ '"̂ ' J ' ►’ ‘-./ahu ahoul.l  
toge ther  with the a f o L s a L l  do Lm nnt  ' immo l i u t . l y
r c s p i 3 c ts .  Jocumcnta d u l y  cartplctu 1 i n  a l l

Tn (

( >i:c. ciifiAjiiA )

throuQh(rin.&/loB

h

i^"|iy tfj;-

1 . Oti.jJing -Aa.sintnnt^
Accu(inl:i .S.jcUur 

3- Hill Scctiim
4. Scientist I/C., Lihr.-,xy. 
J. Sciuntiat l/C.,
o. Scientist I/C.,
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BEFORE THE LEARNED CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BEI 

j  LUCKNOW

0 A NO. /  1989

SMT. RAMA DHAvVAN AND OTHERS --------- APPLICANTS

VS

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH — -----  AND OTHERS



I
nf.NTR/U- OKiji, lii ri(.Aui:n im;,11 iutr 

(Cuurici l  of  S c i u n t i r i c  tL I n ' j ut^trial  t?esoarch)

K

l liiLL.iv P il.icu,
I..UL'kniiw-.?L̂b001

Ontc'-I:
2? .01 .1980

OFFICE MEMnHANDllM

-̂ f̂ Pointmoi.it' -in th., r p r j,,, , now.

l=t,.d 2 9 . U  “ " . I V d S j / r i - E . u . l u - J )

CDRI o. th= c ^ l u I S n a  “  "

In'tho sJl'S n f V 5 5 i ! : 2 o ! n 5 Q ^ E f l “25‘f^ n S “ "=
as arc,- -Hmissiblc to other C o u n r n  I Plus the usual allo.-ncL:
states station.^ at s e x „ „ t s  of the s„™o pay

Co.pat.n? L t S o r i w  '“ “ “ ‘i-n "f th.
appointment mciy bi> tcrmin-.tel at P^^°bntion his/her
without any

Tho a o i v i c a " "  ‘' " P o r n y  in tho firat inst.inc. .
noticc on cithc'r side viz th /"ay he terminated by .i month's
■authority.without appointee or the .appointing
-<lso r;.serves the riqht of ̂ tcrm ' ‘ ‘’’PP^i^ting authority
f:Jrt^with or before the o x p S  0 ^ 5 ^ 0 0 1 0 ^ the appoint,
-x^-king payment to him/h^r of I  notice kiymaking payment to him/her of a sum'o^uiv^l'ent
^Ulowance for the period of notice oJ the u n L ^LeS^pSr^Jio"’ thiroof

contribute c o m p i u o r i l y  ^P^Fund s t required to
'"^y be prescribed by the CSIR fr^m’time t r t i m o ’

cont 1 ... . / 2



/
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- n -

•Tny inform,ition or .1 (.'cl .-ir. it ion flivr-n hy him/hc;r 
to hu nr i I’ Iiu/:iIm. in I,mil I I,-. Ii.vk w.i.ll'uLIv

l J m y  iii.j l.i.r i.U inf orin .11: i. ti , t u: / i ^ l u; will b.; Ji,ib'iu. tu
■ i.-nidv.a Prom nurvic.i mh I lUJf-h ■■lliiir u'U.in . ,u in ly hu .lunii.M 
iiuc^Li inry.

If hci/shu i s  w i l l i n g  to acccpt  thtJ offt jr  of 
s^ioint incnt  on thu n f o x c a a i l  tormSan.i c o n l i t i o n s ,  he/ahe should  
I'Lj ort himsolf/huruulf for iuty to thu unJcrsignu I inirnc* li-jtuly 
tuguther  with the a f o r e s a i d  documents d ul y  ciuifjlutLi.i i n  n i l  
I i;;i()i:ctu.

In

Shrl Canqa Din Yadav«i through SC. (C) 
L »0 «C • I

( I I .  i : .  L in i , u i ( A  ) 
ADMINI5TRaTI\/E OFFICE;i^

■ "■oV-c^'L---

1. Dealing Aasistnat,
Accounts Soction

3. Bill Scction
4. Scientist l/C., Library.
5.- Scientist I/C., Information
6 . Scientist l/C.,

<igTinst newly creatijJ posts,

r

"7 c  

f.

i

i
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/

y

K

c^l of Scientafic i T ^ ^ t r i a l  Research)

f;inlUr M^i,ai Halace, 
Lucknnw - 2 2 6 0 0 1

.5(i0fi)/nnH-nii..i(v,,1.141) „ , .

' ' ‘' ‘ “ " ‘ 2 7 .0 1 .1 9 8 8
OFFICE MFMnRflMmiM 

ii££pintmc-nt in tho C. D .ft . T I ,.....■■■

* ■ •  ~  a S 3 W S f e a 5 g : i » S S « « *
in the scale R̂s. 950-20-f I'sQ^-Ffl'^PS^Isnn^ fixed as per rules 
o s  are .imissible to other c S u n f l f l l . T  the usual allowance
st atus stationed at Lucknow. eivants of the s,?me pay anj

» J l c h  ; =  P « i „ d  O f  o n e  y . a .

Competent Authority. Durinn th^ n ^ S  ^ discretion of the 
appointment may be tcrmii"?e i at his/her
without any r e ^ o n  being a s s i g n e i " ^

T h e _ s e r J j c e ^ S  T f e m p o r n ^ y  e m ^ L ^ L ' m a r J e " ? ‘ instance..

-uthori.?;ju\^;";t'asslg^^ t h ^ a p p S n ^ L g
also rivserves the right of t e r m i n a t i n ^ l h  ^PP°inting authority

- o w a n c e  for the p e r L / o ? ^ n o % i c -  - ^ ^ t h : \ - L : L : S % o - ^ i : - \ b e r e o f .

 ̂'ibute compulsorily t o ' ^ t h e ^ G ' " p ' ^ f u n d r e q u i r e d  to 
■y prescribed by the CSIR from‘t i m e % r t i m e ^  minimum rote as

cf<'ajN
contd---- / 2
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16. If n n
provei to be f 3 lsc 
supprussod Tny mat 
removal from servi 
neces ;ary.

If ha
■'ppointmont on thu 
report himself/her 
togottier with the 
reapucts.

-3-

y informnticin ur dccl.ir.itiun tjivcn by him/her 
cir if he/she is found to hnvo wilfully 

uri.Tl information, hc/she will bij liable to 
CL' and such 'ithcr action as m-ay be deemel

/sho is willing to accept thu offer of 
aforosaii termSon:! conditions, hc/she should 

self for duty to the undersigned immediately 
aforesaid documents duly conplete 1 in all

To (' Hvd'. Ch'h ,!|3RA ) 
A D M I N I S T R ^ T W E  OFF I CER ( s .r, )

Wfiu iiparna,- IhrcuQh \S,( . E . I )  
l.O.C.

Copy ttj;-

K

1.

3.
4.
5.
6 .

Dtj.jling Aaai atna t ,
Accounts Section 
Bill Section 
Scientist l/C., Library. 
Scientist l/C., Information 
Scientist l/C.,

ngiinst newly creati:J poats,

I Advocatff,
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BEFORE THE LEARNED CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT, BENbttf 

_ji LUCKNOW

0 A NO. /  1989

SMT. DHAWAN AND OTHERS----------- APPLICANTS

VS

COUNCIL Ox̂  SCIENTIFIC & INDUSTRIAL RESEARCH-------AND OTHERS

Pv M  'N'O. \
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t
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To

The Director-Genera l ,
^ C O U N C IL  OF SCIENTIFIC & INDUSTRIAL RF5EARCI-I,

■ Anusandhan Bhawan, Rafi Marg,
NEW DELHI-nOOOI.

THROUGH PROPER CHANNEL

Sub;-  Represental ion againsl oniployinonl on i'c>9ulai' basis of L . D . C . ' s  
(Ad-hoc) ignoring the inlerost of L . D . C . ' s  (Scheme) in violat ion  
of CSIR instructions -  redress of the grievances.

S ir ,

Most humbly and respectfu l ly  I beg to lay fol lowing facts for  
favour of consideration and suitable o r d e r s : -

1. That a f te r  obst.Tviiig | jri.v.cr I hc.'cl | >riuiKluri' (as app l icub lo  for
regular posts) I was selected for the post ol L . D . C .  by constituted  
selection committees and appointed on the post of L . D . C .  ( DST- Informa-
t io n ) .  I joined the post w . e . f .  20 .8 .1983 ,  which I am continuing on the
date of making the peti t ion .

K
' 2. That on the basis of correspondence resting in between CSIR

and CDRI nine add i t iona l  posts of L . D . C .  were created v ide  CSIR Letter  
N o .17 ( 16 ) / 7 1 -E . I I ( U - 2 )  dated 29.12.1987  (copy*  enclosed) and agaisnt 
these created posts 9 L . D . C . ' s  who were working on ad-hoc basis were  
brought on regular basis ignoring the fate and prev i lages  of the L . D . C . ' s  
serving the Insti tu te  for more than f i v e  years and being too much senior  
in serv ice  than L . D . C . ' s  (Ad-hoc) now appointed against regular posts.

3. That the CSIR has a lways been considerate to grant security  
of serv ice  to scheme staff  and for the purpose a committee was constituted

^  which in te r -a l ia s  also considered the matter of absorption of staff  employ-
■ ed in extremely  founded projects /schemes.  The report  of the Committee

was c ircu la ted  by CSIR v id e  le t te r  No. T6( 1 5 0 ) /6 8 .  E . I I ( p t . I I )  dated 13th
January 1981 (copy ’’' enclosed for ready re fe rence ) .  Point 8 of the said 
l e t te r  which governs the absorption of scheme staff  is re-produced here­
under; "The exis t ing persons who have rendered three  years continuous 
serv ice  in a scheme should be absorbed e i ther  against exis t ing regular  
vacancies in identica l  posts or creating addi t ional  posts (by fol lowing  
prescr ibed procedure) i f  the work- load in the Labora to ry / In s t i tu te  so 
demands. The Supernumerary posts could be created to absorb the staff  
employed in such projects /schemes,  in i t i a l l y  being a one t ime effort  
only .  The Labora tor ies / Ins t i tu te  should not re cru i t  fu r th e r  staff  unti l  
^11 such staff  is absorbed" .

4. That since above c ited orders of CSIR has not been surpassed
it  is obvious that they are s t i l l  ope ra t iv e  and are wel l  in the notice  
of the author i t ies  of CDRI. However,  these have been ignored and r e c r u i t ­
ment of nine L . D . C . ' s  (working on Ad-hoc basis) made ignoring the in te r ­
est of scheme LDC' s who have rendered more serv ice  in comparision  
of the said LDC' s.  ^ ^
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That on the date the LDC' s (Ad-hoc) wore issued appoinlinent  
' o ^ e r  to join the regular posts, I represented to the D i r e c t o r , CDRI,  
v ide  my applicat ion dated 28 .1 .1988.  I lie contents o1 ihe r'epresentation 
are c r is ta l  c lear hence a copy’'' l.horeof is onclosod lo (?nable you to undei'- 
stand the causes of rny grievance.

6. That having reed,  no response from the Insti tu te  authori t ies
'-V and being a decip l ined worker  I took the course to fol low prescribed

V procedure and made representat ion to the CDRI Grievance Committee to
consider the issue and to resolve the same. My appl ica t ion  was registered  
by the said grievance cominitteo v ide CjR-2''i on 2A. 2. 88.  I have been
nwriilinq for a response so ffir from Iho Inst i tute au thor i t ies /gr ievance  
committee, but in vain.

7, However, whi le  considering my representation the fol lowing points 
may also please be tal^en into iiiccuiinl b : -

a)

j
bj

The LDC' s (Ad-hoc) now appointed against regular posts have 
taccome ol igi l ) lo lor CSIR firou|) Insurance Sclionie and ifi case 
of any eventual ly the i r  famil ies  shal l  be benell t lecl ,  w l i i le  the  
famil ies  of the scheme staff  w i l l  be de pr ive d  of the same. The 
amounts to social  injustice for no fault on my par t .

That the issue involves not only the interest of scheme employees 
but also add i t ional  social  security  to the members of t h e i r  fami­
l ies  hence needs to be considered on p r i o r i t y  basis to extend  
f inancia l  assistance in case of any such eventua l i ty  fa l l s  on 
them .

8. As may be seen from the representat ions made your honour w i l l
conclude that I have been put to unnecessary mental agony and h arrash -  
ment for  no fault  on my pari  and having fai th in just ice  and equity  
of cause, I now beseech your gooclself lo use your good off ices to reconsi­
der the decision taken and to protect my interest of sen ior i ty  over the  
LDC' s (Ad-hoc) now brought on regular side and i f  necessary the same 
may be also got considered by Central  Grievance Committee on p r i o r i t y  
basis.

An ear ly  decision in the matter is sol ic i ted to save me from 
f rustra t ion as wel l  as granting social  security  to the members of my 
f a m i l y .

Thanking you in antic ipation.

E nds :  ( * )

m .  f .  ■ ■

Yours f a i t h f u l l y ,  

/
(MRS. RAMA DHAWAN) 

L . D . C .
Doc. & L ib r a r y  Services Divn.  & 

■NICDAP, CDRI, LUCKNOW

Advance copy of the representat ion alongwith the copies of the enclosures 
also forwarded to : -

1. The D i re c to r -G en e ra l , Council of Scienti f ic & In dus tr ia l  Research,  
Rafi Marg,  New Delh i-110001.

2. The Chairman, C. D. I ^ . l .  Grievance Cummiiteo.  p

(Mr-: S. RAMA D1-1A WAN) 
L . U. C . ( Librai'y & NlCDAf’ )
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IN THE CENTRAL ADMISFISTRATIVE TRIBUNAL. 

CIRCU IT BENCH, nJCKMOW .

COUNTER AFFIDAVIT OF OPPOSITE 
PARTIES NO. 3^4 .and 6 to 12.

In res

eRIQINAL APPLICATION NO.

Mrs. Rama Dhawan & others.

1989 
FIDAVIT.

, J Ifl-iHABAD

/J

, . .Applicants.

Versus

p r

Council of Scientific & Industrie.
Research, New Delhi & others. . .  .Bespondents,

* ** ** ■** ** **

Kucmav '
I , Sfeiua Tâ -n.upt-a-l̂ n  cf Sri

§>. (bftv-A
aged about

29 years. Lower Division Clerk, Central Drug Research 

Institute, LucVnov; the deponeht do hereby state on oath

as under:-

1. That the deponent is opposite party No4@ in the 

present application. He is vjell acquainted with the facts 

of the case and has been autdorised on behalf of the 

respondents No. 3 ,4 ,6 ,7 ,8 ,  tS ,ll and 12 to file this

counter affidavit on their behalf.

2. That before giving a parawise reply to the 

X yv-. § contents of the application the deponent is advised to 

bring certain material facts on record.

3. That the petitioners and the answering respondentsc
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A

are both working as Xower Division Clerks in D .D .R .I . 

Hov^ever, it is pertinent to mention that both of than, 

the petitioners and the answering respondents were recruitei;

from different sources in the sense that the ansvjering 

respondents were recruited directly by the C .D .R .I ,

their letter of appointment would show and the petitioners 

were appointed in the National Information Centre for 

Drug and Pharmaceuticals which was a temporary scheme of 

the C .D .R .I , Subsequently i n .1988 the services of the

applicants were regularised and they were absorbed as lower 

Division Clerks in the C .D .R .I . and as such their seniority 

is to be computed from the date on which they became 

eraployees of the C .D .R .I . and not from the date on which 

they were working as employees of the National Information 

Centre for Drugs and Pharmaceuticals even though such 

appointment wasin the Organization of C .D .R .I . As such 

since the source of recruitment of t hepet itioners and the 

respondents is different, the petitioners cannot claim 

to be senior to the ansv’ering respondents merely because 

theywere earlier employed in another department which vsas

under the supervision and control of the C .D .R .I .

4. That the Central Drug and Research Institute is an 

instrum>entality of the Council of Scientific and Industrial 

Research. As such there are many government sponsored 

schemes which a re inthe control of the C .D .R .I . The

National Information Cenrre for Drugs and Pharmaceuticals
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(henceforth referred to as the NICDAP) started one such

scheme under the aegis of the C .D .R .I , and the applicants 

were employed as temporary employees by the C .D .R .I . for 

that scheme. Subsequently vhen the petitioners had completec 

about five years of service in that scheme, it was conside- 

red expedient by the C .S .I .R . to take them into the service 

of the C .D .R .I , As such on 29.6 .1988 the Council of 

Scientific and Industrial Research sent administrative 

instructions tothe Director C .D .R .I . by which the applicants 

were taken into the service of the C .D .R .I . These 

administrative instructions are contained in  ANt̂ ISXURE C-1 

to this counter affidavit,

5. That since it was on the basis of these administra­

tive instructions that the petitioners were taken into the 

service of the C .D .R .I . their seniority was to be competed 

from the date of issue of these administrative instructions. 

It is submitted that the petitioners cannot claim benefit 

of their services in another schene for the purposes of 

computation of seniority in the C .D .R .I .

6. That the NICDAP scheme is not fHMasjasponsored by

YO r

r '

S ’.T .

t '

C .D .R .I . nor by C .S .I .R . The funds for the scheme were 

provided by the department of Science and Technology and

; the scheme itself was sponsored by the said department.

C .D .R .I . was only an agency for inclement at ion of the 

Scheme and as such had made the appointments for the Scheme 

on behalf of the department of Science and Technology

V .
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for the specified purpose of the Scheme, A perusal of the 

appointments letters of the petitioners whichhave been 

annexed to the application would show that the petitioners 

were appointed as L.D .Cs. in the NICDAF Scheme. On the 

other hand a perusal of the order of appointment of the 

answering respondents would show that these persons we are 

appointed as L.D .Cs. inthe C .D ,E ,I . on the posts created 

ty the C .S .I .R . As such the mode of recruitment of the 

applicants and the anstsering respondents is different and 

the seniority of bott^n  C .D .R .I . w ill be confuted according 

to the date they were as L.D.Cs. in C .D .R .I .

7. That the deponent is advised to state that the 

petitioners and the ans-wering respondents belong to two 

separate categories which have been created by the 

respondents No, 1 and 2 on the basis of intelligible 

differentia and the seniority of theapplicants and the 

respondents is to be calculated on the basis of the date 

'f of appointment in the department.

8. TtBt the deponent is now proceedings to give a 

parawise reply tofehe contents of theapplication.

in reply to
9. That/the contents of paragraph 6 (l) it is submittec 

that the petitioners v.’ere ap^ointsed in the NICDAP scheme

on a purely temporary basis for the duration of the schene,

10. That the contents of paragraph (2) are vehanently 

denied. The Service Rules applicable tothe applicants are
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contained in the order of appointment itself. Further the 

Classificati'on ®titrol and Appeal Rules applicaldle to the 

Central eivil services will apply to thepetitioners and 

the ansv̂ ’ering respondents because the Council of Scientific^ 

and Industrial Research has framed its 3ye-Iai'Js which

provided that these Ru''es sha31 be applicable for the . ^
. ^
in

enployees of the C .S .I .R . It is further submitted that/the 

letter of appointment of the petitioners itself it vjas 

mentioned that the petitioners did not have the right of 

absorption in the regular cadre of C .D .R .I , It was only 

when the scheme was nearing completion that as a gesture 

of synipathy the petitioners were taken into the enployment' 

of the C .D .R .I . on 29 ,6.1988. Thus the seniority of the 

petitioners is tobe calculated from the date when they vjere 

taken into such employment by the C .D .R .I .

11. That the contents of para(?(3) are not within the 

knovjledge of the answering respondents,

12. That the contents of para6(4) are not within the 

knova edge of the answering respondents.

13. That the contents of parai^(5) are denied. The 

petitioners were appointed against the temporary posts in 

the NICDAP scheme. Thus even after completion of the 

probationery period as L.D .Cs, they continued to be 

tsnporary employees specially in view of the conditions of 

appointment which was included in their appointment orders.

-5 -
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It is submitted that there is no such thing "as deeined

confirmation" when the services are temporary and the posts 

itself are temporary,

14. That in reply to the contents of para6(6) it is 

sutanitted that the posts of L.D.Cs in the NICDAP sdheme 

are sanctioned for the duration of the scheme and there is 

no question of clear vacancies existing or not existing.

It is submitted that the posts of L.D.Cs in the C.D.R.I-  

are different and distinct from the posts of L.D.Cs in the

NICDAP scheme and as such two cannot be confused. In the 

presBst case the seniority is being computed for the L.D.Cs 

working on the posts in the C .D .R .I , and since the answerin' 

respondents have been working on these posts for a longer 

time than the petitioners, the names of the answering 

respondents in the seniority list are higher than the names 

of the petitioners.

15. That the contents of parao(7) are not within the 

knovjledge of the answering respondents.

16. That the contents of para6(8) are not denied.

vy-f, 17. That the contents of para ^(9) are denied. The

-c ' averments have been ahsv’ered in the earlier part of this

counter affidavit.

18. That in reply tothe contents of para(<7(lfi)) it is 

submitted that the seniority list itself would show that

the answering respondents were senior from the date of



their letter of appointment*

19. That the contents of para^(ll) are denied. The 

Service Rules regarding the seniority in the present case 

have to be determined on the basis of administrative 

instructions contained in linnexure C 1 to this counter 

affidavit and on the basis of the service conditions of the 

parties which are contained in their letters of appointment

20. That the contents of para(p(12) are not disputed.

-7 -

21. That in reply to the contents of paras(ill3Hl4) and 

(L5)it is submitted that the seniority of the answering 

respondents has been fixed in accordance with their letter 

of appointment which have been annexed to the application 

itself. There is no question of conroutation of seniority 

for the period before such letters were issued to them, 

^^e n  though the respondents might have been working from 

an earlier period in some other

2 2. That in r ^ l y  tothe contents of para (16) the 

following is submitted.

(i) The applicants did not join earlier than the anŝ ’̂erin 

respondents since they joined only in 1938.when they 

they were taken into the service of the NICDAP.

(ii) There is no such thing as deemed confirmation since 

the services of the applicants x-̂ere temporary.



(iii) That on the basis of the seniority list prepared fcy

<■>

the C .D .R .I , and the C -S.I.R.# the anŝ ’̂ering ,■

respondents ha'^e rightly been given greater senior) 

than the applicants.

23. That the contents of pars^l7)are not within the 

knovJledge of the answering respondents.

24. That the contents of paras^(18) are admitted.

-8 -

25. That in rep ly to the contents of para6(19) it is 

submitted that the seniority list prepared by the responden 

No. 1 and 2 is correct since the date on v;hich the persons 

were ap^>ointed in the C D .R .I .  has been taken as the basis 

for determination of the seniority,

26. That the contents of parab'i2{&) are denied.

27. That the contents of para6(2l) are not specific

and cannot be replied to by the answering respondents.

28. That the contents of para6(23) have been answered
hX 
f \

^   ̂ in the earlier part of this counter affidavit,

^  29. That the contents of para^(23) are denied.

lucknKow. Dat ed.

'Tl 989. DEP ONEKTr.

1/ the deponent abovenamed do herery verifythat 

the contents of paras ^ ‘*’'’T^2% '^h£s^4re^true ^

to my own knowledge contents of paras^
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are believed by me to be true on the basis of records 

vjhile the contents of paras ^ 7 ^  

are believed by me to be true on the basis of '’egil 

advice. No part of this affidavit is false and nothing 

material has been concealed. Sohelp me God.

DEE’ONSHT, VJ

I identify the deponent above named v;ho

^  has signed this affidavit before me.

Advocate.

Solemnly affirmed before me on.’?%^.T?r^ •

a t ^ . ' . the

C<

deponent vjho is identified b y ^  ^

Sri f- N  ■ High Court,

liucknovv §ench, Lucknow,

I have satisfied myself by examinigg the 

deponent that he has understood the contents 

of this affidavit Xi/hich have been read over 

and explained by me®

Usjiv Locban SrivasldV



A IKTHS CENTRAL ADMiriSTRATIVE TRIBUNAL 

CIRCU IT BENCH, LuCKK-OW.

COUNTER AFFIDAVIT OF OPPOSITE PARTIES 

In re:

ORIGINAL ArpLICATION NO. OP 1939.

Mrs Rama Dhawan & others.

Vs.

Council of Scientific & Industrial 
Research New Delhi & others.

AKraURE NO..........C-1

. . .Applicants.

.. .Respondents.

(? hotostat co§y of the administrative instructions 

is annexed herewith)
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1̂ "T- N ■ IŴ -̂ ttAM̂  ̂ kA\Trc~'’̂Xî ̂ tvnXtu
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î lCiV̂if?/)eiC-

IW  ^1.

•V

hi? "7 1 ^  Ar» ^  £^/) /Vd ^

y '

h/ .



IK THE CBNTRiL /DKIKIsiTR^.TlVE
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I

3mt« Rama and others Petitioned

Versus

Council of jjcientific c.
Indus tilc'-i He< se f ich 

.Jiigjw.peihi end oliierso ooc

\
OPP«P̂ - rbits

A"

V
s.

i

k

- ✓v-i.ri/vrwvwvv •« ■-'■V

Bejoinder affidavit of Sri U.K- Te-wsrl, 
aged ebout 30 S/o Sri R*K« Teweri,
B/o Sehedst Gunj, Bou'ei Bs^ar,
Distt« Luclmox̂ ;o ^

I , the ebove named depcoent do hereby 

stfcte on oath as under :-

lo lhat the deponent is eppiicEot noo3,

and he is weii. acquinted witn the facts of the 

aforesaid case- He has axso been authorised by 

the appiicint no« 1 & 2 to file this He joinder 

iiffidavit on their Dehaxf®

2» Uiat tiie deponent has read the

contents of counter affidavit filed by OP-3 ,4 ,. 

6 ,7 ,8 ,9 ,1 0 ,1 1 ,1 2  and under stand the same« He 

is making reply as under- i

i

3«

4b

That para 1 & 2 need no comment‘d

That in reply to para 3 ,4 ,5  & 6 it is

---------2
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submitted fill the opposite parties (Private) 

were initially sppointed es on &dhoc basis at 

different time limited to tiie period for 3 months 

etcs i. photo state copy of their appointment letter 

£.i-e enclosed herewith as irmeyj.re N o s ____— '

It is submitted that tiie applicant 

were rsciuitted against the  substantive vacancy 

and through selection* iSieir appointment were

V

Generii. condition service under C»o^R. Promotion 

m le  1982, thus tiie nature of appointment of 

the applicant is for better to these OPs«

It is further submitted that as it 

appears from the i:nnexure Ko® I to the Countsr- 

iiffidavit, the depcnent as well as applicant I\Io«

1 & 2 were oDserved with their posts actuaily in 

position as on date in the HiCDiP scheme« The 

appi-icants are entitXJ-ed having rigit to claim 

Denifit of th^ past services atid aj.so seniority 

over end above the OPs in question® The faileged 

administrative order (C*A* I) i° arbitrary ena in 

violation of article 14 & 16 of the constitution 

M  to the extent of adopting procedure for 

adopting and deteimining seniority vis-a_vis 

to OPS in quest ion«

--- -3
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It is however submitted tiiEt 

confirmetion is no criteria for determining 

senioritye The valid criteria for determining 

seniority in aosence of Bui-e is to detemine 

seniority from the d&ue of initioj. cippointment 

of joining of the &.ppiicbnts«

5« Thct the contani-2 of ptrt noo? ere

incori'fect and denied'^ 'Bie cppiictnts end OPs 

in q.aestion are in one ccsdre fcnd the inter-se- 

seniority of the &pplic£nts as well as aii priv&te 

OPs are to be detemined on the bfcsis of length 

of services &nd not o1iien.;i£e-i

PcTc. 8 need no comments*

7« Th&t the contents of pt.ra 9 is

Admitted to the extent tht.t the tppiicfcnt's 

c-ppointment wers made £gcinst the substtntive 

clet-r <y&cc.ncy ^nd the scheme is continieving 

t iii  d&te-'

8«> iJi&t in reply to p&r& no« lo it is sub­

mitted thi,t in the OPs there is no service ruleso

Ihe epplici^^nts are entitled to &i.l the benifit

of their past services inc.Luding benifit of

4.
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their past services inciUding benifit of ttieir 

seniority over the OPs in quest ion e

pars noa l i  cjrid 12 need no comment-

'-r

10o llh&t the contents of no« 13 & 14

incorrect £-nd denied^- Fail reply has oeen 

given in supr& p£r& nos*. The posts of L.D»C* 

are one tnd under the one and under the one 

employe r«

11^ Th&t in reply to pj:rfc no^ 15, 16 17

of the Counter ii'fxd^.vit tlie contents of 

pare. no»- 7 ,8 ,  ^nd 9 of tne oppiicotion tre 

reiterttede

12® E'itt in repxy to pora 18 ,19 ,20 ,21 ,22

23 ,24 ,25 , to 29 it is submitted tii^t the t:_;Leged 

edministr£tive order to the extent of fixing 

Seniority is &rbitrcry and in violation of /.rticis 

]4 (3; 16 of the Coastitution of Indieo The fuieged 

seniority list is £j.so agsinst the provisim 

of L&v; and arbitrary therefore iisbie to be 

quashed*

It is submitted that as apparent m  the 

face of ^appointment orders of the deponent^ they 

are deemed to be confimed under the provision

----- 5
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of L&yo

IJie OPS (Privc.tej ii&ve no ri^it to cJ-clm

seniority over &nd ebove the £pijiic£<ritse

/̂ ,dvocaTe-

‘  ...........

I t£«s-:T .

I Si>t
?̂?Or,Kr - 

B tiv; J , .

Ihe appiicttion is to De sallowed

with cost-

a

DEPOFErT.

yi^RIFlG-rTlON

I, the aoove nî rned deponent, do hereby 

verify tlriî t the contents of ptr^  ̂ no» 1 to 12 

fare cori'ect to the oest of my knowi-edge «nd 

nothing mt.teriiiX pc-rfes ht-ve been ccTiCec.xed>̂

signed fcrid verified &t this 

dc-y of 1989 at Lacknow''

i

•-i0\

-m
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IN THE CENTRAL ADMINISTRATIVE Ti^IBUNAL, ADDITIONAL 
BENCH. ALLAHABAD. (CIRCUIT BENCH), LUCKNOW.

O.A.No. 103/89 (L ) .

Mrs.RafTia Dhawan &. Others. , , . A.pplicants.

Versus

Council of Scientific and

Industrial Research, and others. 0pp.Parties.

nniJNTER OF OPPOSITE PARTY NQ^2.

I ,  V.P.Bakshi, son of late Sri K.P.Bakshi, 

aged about 54 years, Controller of Administration, 

Central Drugs Research Institute, Lucknow, do he reby 

state as unders-

1. That the deponent is the Controller of Admini­

stration in the Central Drugs Research Institute, 

Lucknow and represents opposite party no, 1 and 2 in 

the present application. He is well acquainted with 

the facts of the case and is duly autohorised by the 

respondent no. 1 and 2 to file  this counter affidavit.

2. - That before giving the parawise reply to the 

contents of the application, the deponent has been 

advised to bring certain material facts on record.

3. That the Council of Scientific and Industrial 

Research hereinafter referred to as C .S .I .R .

-A '>-vr
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is a Society, registered under the Registration of 

Societies Act of 1860 and one of the main functions 

of the Society is to establish or develop various 

Institutes for carrying on basic and applied 

Scientific Research#

4* That to achieve this object the C .S . I .R .  has

established a large number of Institutes/Laboratories 

spreadover the Country and the Central Drugs Research 

Institute is one of the Units of C«5»I«R«» It shall be 

referred hereinafter as C*D*R«I*»

5. That in addition to its own Programme of

research, the C .D .R .I .  as well as the other Units 

of C .S . I .R ,  under take research work under various 

Projects and Scheme sponsored by various bodies in the 

Country as well as outside the Country*

6* That one of the sponsored Scheme was the

NICDAP Scheme,

7, That the funds for working of the Scheme

including expenses of employment of personnel were 

to be borne by the sponsors of the Scheme and the 

employment was to be for the purpose and duration 

of the Scheme. Those who were recruited for the 

Scheme were not the regular employees of C«D ,R .I .*

PARAWI5E REPLY .

8, That the contents of paragraph 1 of the

application are admitted to the extent that the 

applicants at present a re working as Lower Division 

Clerks in the C .D .R . I . ,  Lucknow, I f  is ,  however*
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^  submitted that originally these applicants had not

been appointed to the cadre of C.J3.R.I* Staff but 

were appointed under the NICDAP Scheme which was 

sponsored by the Department of Science and Technology. 

This Scheme was sanctioned and alloted to C .D .R .I .  

through letter dated 29th September, 1977* It was 

the sponsor who had provided funds for salaries, 

documents, equipment and operating cost. The C.D.R*I* 

was not concerned with the funding of this Project. 

These funds were made available to the C .D .R .I .  as 

the Scheme Progressed from year to year.

¥

o '

9. That the contents of paragraph 2 of the

application do not require any comments.

10. That the contents of Paragraph 3 of the

application do not require any comments except that

the application is not maintainable, Annexure A-15

is only a Provisional Seniority list drawn after 

absorption of the Scheme Staff and Annexure No ,16 is 

the rejection of representation of one of the applicants 

U.K.Tewari dated '23.12.1988 which was obviously prior

to the issue of Annexure No, A-15. There is no 

reference in Annexure A-16 to the rejection of

any representation made by the applicants No.1 and 2 

Mrs. Rama Dhawan and Kamlesh K^mar Misra.
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11, That the contents of Paragraph 4 of the 

application are admitted.

12* That the contents of Paragraph 5 of the 

application are not admitted.

13. That the contents of Paragraph 6 of the 

application are not admitted as stated and are being 

replied to with reference to the sub-paragraphs.

14# That the contents of Paragraph 6 (i) of the 

application are not admitted. The applicants were 

not appointed to the cadre of Lower Division Clerks 

of C .D .R . I . .  They were recruited against the 

posts sanctioned for NICDAP Scheme which had been 

given to C .D .R . I .  as a Project under the Department 

of Science and Technology, contained in Annexure No.l. 

The nature of appointment of the applicants would 

be clear from the appointment letters Annexures A-1 

to A-3 which are identical. Paragraph 2 of the 

appointment letter provides that the appointment is 

under the NICDAP Scheme. Paragraph 5 clearly provides

Y  that the appointment will be temporary in the said

Scheme for the duration of the Scheme and he/she will 

have no right for absorption in the regular cadre of 

the Institute. The appointment was also subject to 

willingness to accept the offer of appointment on 

the aforesaid terms and conditions. The appointment 

was, therefore, contractual and no condition or terms

V'l.
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could be interpreted to make the applicant, employees 

of' C«D.R*I«* The probation mentioned in Paragraph 4 

of the appointment letters was the Probation on the 

temporary employment under the Scheme. If their 

work during this period of probation was not found 

satisfactory, his or her services in the Scheme could 

be terminated at any time without notice. After the 

completion of the period of probation, the services 

could be terminated by either side by one months's 

notice or pay in lieu thereof. The meX!B completion 

r~ of the period of probation does not mean that the

applicants became permanent or temporary employees 

of the C .D .R . I . .  There could be no permanancy in 

respect of 'services which related to the duration 

of the Scheme which had been sponsored by another 

Agency who also funded the Project,

15*.  That the contents of paragraph 6 (2) of the

application a re not admitted as stated. The question 

of there being Rules for employment based on contract 

did not arise. They were just temporary employees 

recruited for the Scheme on specific terms and

< conditions contained in the letters of appointment,

16, That the contents of paragraph 6 (3) of the

application need no comments except that the 

completion of period of probation could refer only
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to the nature of appointment which was temporary "  

and for the Scheme.

17# That the contents of Sub-paragraph 4 of 

paragraph 6 do not require any comments except that 

both the joining and completion of probationary 

period was in respect of employment in the Scheme 

on a temporary post.

18, That the contents of paragraph 6 (5) of the 

application are denied. In the first instance, as 

already stated, the period of probation could be 

referable to the terms and conditions of the appoint­

ment letter. Completion of probation only conferred 

a right on the applicants to continue on the temporary 

posts of the Scheme which were not terminable without 

one month's notice. The question of confirmation 

does not arise as the posts were not permanent and the 

Scheme could be woundup any time. The employees 

of the Scheme were not regular employees of C .D .R . I . .  

Moreover without a confirmation order having been 

passed by the competent authority, there could be no

< deemed confirmation*

19. That the contents of paragraph 6(6) of the 

application are not admitted as stated. It is ,  

however, not denied that the applicants continued 

as Lower Division Clerks in the Scheme since 1983.
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20, That the contents of paragraph 6(7) of the

application do not require any comments.

21, That the contents of paragraph 6(8) of the

application are not disputed but the allegation is 

correct only in respect of regular employees of

22, That the contents of paragraph 6(9) of the

application are denied. Originally they had no 

seniority amongst the regular staff of the C .D .R . I . ,

The NICDAP Scheme had been existing for a long time 

although the funds for the Scheme were provided on 

year to year basis. The employees of the Scheme 

who had been in service for several years in the 

Scheme clamoured for service benefits akin to the 

service benefits of the regular employees of C .D .R .I ,^

The matter was referred to the Director-General, C .S .I .R .  

to give relief to the employees who had been working

for some years in the NICDAP Scheme. The Director-General, 

C ,S .I *R ,  agreed to give some benefits to such employees 

X who existed as employees under the Scheme and, consequently, 

the C .S . I .R .  issued a Memo, dated 29th June, 1988 in 

respect of such staff as was actually in position on the 

date of issue of these orders. A copy of the said Memo, 

dated 29 .06,88 is being filed herewith as Annexure No.CAH 

to this counter affidavit. Paragraph 4 of this letter 

provides as underJ-
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Paras4

•• In the case of non—technical staff, their seniority 
vis-a-vis other similar regular staff will be count­
ed from the date of issue of these orders*"

I t  was further provided tha t the vacant posts in the scheme

shall be abolished and it is only when the Sponsorer

Department discontinued financing the Scheme,# that the

employees of the Scheme could be adjusted against the

likely comparable vacancies# that may arise on the regular

strength of the laboratories in future. Consequently, there

was no question of giving seniority to the applicants

with reference to a date prior to 29 ,6 ,1988*

(23) That the contents of paragraph 6tl0) of the 

application are not admitted as stated. Respondents N o .3 

to 12 were regular eit5>loyees of the C ,D ,R«I« 

and were recruited by following the proper recrtaitment 

procedure. They were originally casual workers of the 

C .D .R sI* They were thereafter appointed as adhoc employ­

ees of G .D .R .I ,  Respondent n o .3 was appointed against an 

open advertised post in 1985, Other respondents were 

absorbed against regular posts of C .D .R .I .  in Ja n ,1988,

They were not enploye'd in the Scheme,

C24) That the contents of paragraph 6 (ii) of the

application are denied. The applicants were governed by

terms and conditions of the appointment in the NICDAP

Scheme sponsored by an outside Agency* Their appointment was

contractual and not on the cadre of C .D ,R , I , ,  For purposes

of seniority and for some benefits the cut off date as
o

8 8 *
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provided fo r  in  Annexure No , CaO;)was 2 9 ,6 ,1 9 8 8 *  In

* 9  s

fact prior to that date the question of seniority 

inter-se of the applicants and respondents no .3 to 12 

did not arise as they belonged to two different categories. 

The applicants were employed in the sponsored Scheme 

while as respondents n o .3 to 12 were regular 

employees of the C .B .R ^I. There was consequently no 

question of seniority inter-se prior to issue of 

Annexure N o .C ;^  The principle of length of continuous 

service did not apply in such cases and no benefit 

of seniority could be claimed in respect of the period 

spent by the applicants as employees of a sponsored 

Scheme.

(25 ) That the contents of paragraph 6 (l 2 )  of the 

application  do not require any comments.

(26 ) That the contents of paragraph 6 (l3 )  of the 

application  do not require  any comments except that 

respondents nos. 3 to 12 were senior -to the applicants 

on the basis  o f Annexure No . C M .

m

(2 7 )  That in regard to the contents of paragraph 

6 ( 14) of the application , t h e .r e c e ip t  of the 

representation  is  accepted . The claim  made by  the 

applicants  was not acceptable as they were not

on the cadre of C .D .R . I .  but to give them r e l ie f  i t  

was provided by Annexure N o . CAI that they shall be gxv&a.
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seniority and benefits of regular empolyees w .e .f ,

2 9 ,6 ,1 9 8 8 , The applicants, therefore, could not be 

placed as senior to respondents no, 3 to 12,

(28) That the contents of paragraph 6tl5) of the

application are denied. The seniority of respondents 

no , 3 to 12 is not based on their adhoc services

but with effect from the dates they joined as LDC on 

regular sanctioned posts* Posts were sanctioned for the 

respondents*

(29) That the contents of paragraph 6(l6) of the

application are denied. The applicants cannot be

deemed to have been confirmed. They were en^loyed 

on contract basis as mentioned in the appointment 

letters for the purposes of Scheme only and,consequently 

there can be no deemed confirmation on the posts of 

scheme which could be woundup any time,

(so) That the contents of paragraph 6(l7) of the 

application do not require any comments.

(31) That the contents of i>aragraph 6(18) of the 

application do not require any comments,

(32) That the contents of paragraph*6(19) of the 

application are -misconceived and are not admitted.

The date of Joining indicated in respect of the 

applicants refers to their joining on the basis of 

appointment letters, Annexure A~I to A—3 in  the 

NICDAP Scheme, It  does not refer to their having 

joined the regular cadre of the C*D*R,I«

I 10 «
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( 3 3 ) That the contents o f  paragraph 6 (2 0 )  o f the 

application  are denied . There was no i l le g a l it y  

and arb itrariness  in  placing  the applicants below 

the respondents n o ,^  to 1 2 ,  In  fact  i t  was a 

concession granted to th« applicants to grant them 

the b en efits  of their long association  w ith  sponsored 

Scheme, They could not be given b e n e fit  w ith  

reference to a date prior  to the date o f  is s «e  of 

Annexure No .CAI C .S . I . R .  i s  not a State  under A rticle  

12 o f the Constitution  and, consequently# the 

question of v iolation  of the provisions of A rticles

1 4 , 16 or 311 of the Constitution  does not a r is e ,

( 34 ) That the contents of paragraph 6 (21 ) of the 

a p p licatio n  are not admitted as sta ted . Only 

lim ited  b en efits  have been extended to the applican ts . 

They would acquire In st itu te s*  posts only a fter  the 

funding  of NICDAP Scheme from the Department of 

Science and Technology stopped and a ft e r  these 

enployees are adjusted  a ga in st  C ,D ,R , I ,  posts*

( 3 5 ) That  the contents o f  paragraph*6 (22 ) of the 

application  are denied . The services of the applicants 

rendered under the sponsored Scheme which could  be 

woundup any time and the contractual nature of their  

appoin-i-ment makes it  c lear  that this  period cannot be 

counted for  the purposes of seniority©

(36 ) That the contents o f  paragraph 6 (2 3 )  of the 

application  are denied^ There was not arbitrariness
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illegality or violation of Principles of determination 

of seniority for any po®t. As already raentioned, 

the Provisions of Articles b  14#16 and 311 of the 

Constitution do not apply*

(37) That the contents of paragraph 7 of the appli­

cation are not admitted in so far as no rules appli­

cable to the applicants provided for representations.

(38) That the contents of paragraph 8 of the appli­

cation require no comments*
A

(39) That the contents of paragraphs of the appli­

cation are denied. The applicants are not entitled 

to any relief*

Cdj)

(40) That the grounds (A) ,(B) ,(C) ^̂ (E) ,(F) and (G) 

mentioned in the application are denied with reference 

to the submissions made hereinbefore in this reply*

(41) That the contents of paragraph 10 <bf the 

application are denied. The applicants are not

Y  entitled to any interim relief*

(42) That the contents of paragraphs 11# 12 and 13 

of the application do not require any comments*

: 1 2  *

DATED ^  ( V*T^5£^CSffii ) ’
CONTROLLER OP ADMINISTRATION 

PLACE: FOR OPPOSITE PART!f NO*2
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V E R I F I  C A T I O N

I ,  V*P*Bakshi, Controller of Administration, 

Central Drug Research Institute#IiUcknow# do hereby 

verify that the contents of paragraphs 1 to 42 of 

this counter are true to my knowledge based on record 

available in the office . No part of i t  is false 

and nothing material has been concealed. So help 

me God,

Signed and verified this day of 

at Lucknow

LUCKNOW* DM?ED 

U- ^  A 990

. ,1990

CONTROLLER OP ADMINISTRATION 
FOR OPPOSITE PART^ NO*2

'Y

me*

I  identify the (deponent who has signed before

MNOChTn
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X

To,

ANUSAND1L\N Bli'..VAN 
, , RAPI MARG,

New Delhi~i j  the 29th 1988

The Director,  
Central 

• LUCKH0S7

_________________  ( r
' Central Drucj Reseax.bhyl

y

Subject: Absorption of Scheme staff 
atrenn:th of Laboratory/Ir^sxltu-ca,

Sir-,

With  reference to your letter No. ‘3 /B8 /81-‘-stt(i) ^
d»:-ted 9 / 1 0 / 8  7 q,-ĵ  above■ subject,  - am directed, to
i'i’form you that after careful cor.sidsration of yov.r above 
proposali DGS'IR in concurrence \/tth xhe Flaancial  Advisor 
iu-B been vpleased to apnrove tlie ci.tasoi’p clcn of "zYSi £ caff

actuaiiy in position as o/^ date’'in^tvie 
}^oPh'\ . iDcheines in the Laboratory i;ystem on the i'ollcv/inp.' 

termf3 and conditions ;-

uuch Staff actually jr\.position •.;ill be treated
as ^̂ t̂ilar-tê ^̂  of C D R I  ;LU C K .M ‘5 , r h  inaned-

iate effect rjrovidad theii;_oî irrinal aoncIntinent
iJ^--_Ch_e _Sche,iii,fis__u:iji_ r IaS jjev_>.vyr-j, Lci..'.b?Le

J o r  r e |7 u la r  a p p o ir /tm e r ^T -  ’  ^ ' ' '

2. Scientific and Technical staff v;ill be eligi'fjle
. • to count Scheme service for fhe purnose of z'ps-lr 

assessn'ient under the Nev/ Kecraitir.enl- c.vid Ass.jsi-ent 
Scheme etc^ of the CSIft and their assessrni^nt v/ill 
be done along with similarly placed re^iilar st'-ff

* . in the Laborator^/Instt.;

3* Being regular-temporary employee of CDiri, Luokuov;
these employees v;ill be eligible to all the service 
b ^ i e f i t ^ r V j c e condi11 ttla as are aoplicable to t'nc 
regular staff of CSIK"; .... h

In the caae of non-technlcal staff, th.eir seniority 
"v' vis-a-viz other similar regular staff v/ill be

covmted from the date of issue of these orders*
... . j

3 , The post lvjj-ig._vacaj-it,.undaf'these scheir.is as on
the date of issue of those orders v/ill stand abolishc:'

l-not;. be__a:rio,wed j:o be operated''uh'der 'any' ....
circi'.!- -an̂ eat, .... ' .........

Contd_.P.,a/-. . .
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occuring
^tand abolished;  ' Scir^ will also 

of cSIence/tndV̂hnô  the Dep.,rtment
“̂ cientific and l

of  these Schemes- will b̂  ̂ f -Tunning

? \r .'
these

on . I;...-

id w ln ~ Be ^ '-
 ̂ ^Lj.enc)th n l- i - h ---■- -■---i.'-j -̂‘-'s.ui'De

o V a T ? ^  ry wi 1 l^be "  '

■ f G - b r —trVe' T̂e qui nr ^^ ̂
Laboratory i o f  the'-

•̂ fcove po=ts exl=tlno in the

I-

Ejjclj As above.

Copy to;

1., Sr. P£^.0, CDRI, Lucknow

2.  Sr.p£jvO(?inance) , CSIR

3. sr.P£,.b (Budget), cSiR

Yours faitlifully

;
(J.P. 

d e p u t y  S p c REQ\ar# ''

(J
DEPUTYrY SECRET/'.RY |

'•. 'if;
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BEFORE THE CENTRAL ADMINISTRATIVE fRIBUNALAUCKNlDljJ BENCH, 

L, .. LUCJ<.NOliJ._

irRUPEESOI^isE

V Heqn>t;g3e No»103/B9(L)

Smt.Rama Ohauan & others

)

r

Council of Scientific & Industrial 
Research,New Delhi & others

?To

35«TT K ^

qhri Hari Har Saran,Advocate & __________________________

s q m  f

I  rf sis^r

5ft sr ^  «lc m  f?t| ^j»i3r

mi ?Ji ^ ? r a  m  fRR't H  suft

W  ’TI «IT f^^ISt ^tSI a m  q

w)?: #  «it

«it 3 ? i5  ?rr s t^ i mx

?iTtf> «rr ('sd^nrsft) m

nft qr <=g i

3:Rr nf frt^t e^»w

I  I 1  q ?  4t  I  f t  If

w i  ?rr ^ | m  i

sr^fl q<5f> q;? fesii’s 1 h « i ft 3irai| 3 h ^

i^»rt?Rt ftft IT  ^  I fl i^

siflfmt t L %  stist i

^  (>ralf)..................

............ H ^ '
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THE central m m i S T m T l Y E  TRIBUML, LUCKwOV/.

O .A . NO. 103/1989 (!<)

Smt. Eai'fla Dhawan and. Others.

V er sa s

C .D .R .I .  and others.

. . . .  Applicants,

.0pp.Parties.

R .A . ON BEHALB  ̂ OF THE j&PPLlCAxflS.

I , Uma Kant Tewari aged about 3I yesrs son of

R .K . Tev/ari R/o ^h/k-2,  Saadatganj, Lucknow do hereby 

solemnly affirra and state on oath as under

That deponent is one of the ap'plleant in the above

noted case and is well acquianted with the facts 

of the aforesaid case. He has also been authorised 

by others two petitioners to, sB^r^on their behalf.

That the deponent has read the contents of C .A . 

filed by opp. party lo . 2 and understand the same. 

Re is making rejiLy parawise as under.:™

far a 1 & 2 need no coiaments .

That in reply to para no. 1 to 7 i'b is submitted 

that N .I .G . DAP.Scheme is also under the Central 

of G .D .R .I .

That in reply to para 8 it is. submitted that 

G .D .R .I . vide order dated 10 .6 .83  called the

C o n t d . . .  2 / “
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applicants for interview on the post of Lower 

Division Clerks and after selection all the 

applicants were appointed. Photocojy of three 

orders dt . 10.6*83 are enclosed herewith as Annexure 

1̂ 0 . 1 to 3 to this R .A .. It further appears 

from Annexure No. 1 to 3  that there is no 

mention about particular appointment in inCDAD 

as alleged.

6 . i-ara 9 need no comment .

7 . That in reply to para no. 10 it is  submitted

r

that on the basis of this provisional List 

the 0pp. Party No. 1 & 2 are ijromoting to the 

Junior persons, hence the alleged list has

been challenged on the ground of its illegallity.

8 . fara 1 1  need no comments.

That in reply to para no. 12 & I3 the contents 

of para no. 5' & 6 of the application are 

reiterated.

10. That in rep^^y to para no. 1V of the G .A . it is

submitted that as per Annexure Mo. 1 to 3 of 

this affidavit, it is  clear that CDRI has made 

recruitment of the applicant and there is  no 

mention with regards to other Even

when the N J j C .  QAP Scheme was given full;/ to 

the G .D .R .I . ,  in that case the applicants

- 2 -

Gont d- . . .  3./-



XS

M

'K - 3 -

are entitled to ful], benefit of their past services 

under the C .D .R .I . It is further submitted that 

terms and conditions of applicants services are

& were better to these private opp. parties. It 

is  also submitted that there is no provision to

extend the period of probation which have been

satisfactorily completed by each applicants and 

they are deemed to be confined.

1$. That the contents of para no. 15 are incorrect

and denied. The applicant are entitled to avail 

the benefit of their past services under GDEI.

13-

q

That in reply to para 16 &  17 & 18 the applicant 

will argue the point by painting it a 5 ^ ^ e  

effect of completion of frobationing Period.

That in reply to para 19» 20, & 21 of the C.A.

it is submitted that the applicants are entitled 

to avail the benefit of their past services

rendered by them since 1983  in preference and 

priority of private employees.

That in reply to para no. 22 it is submitted 

that M n e m r e  C .A .I . is totally discriminatory 

and without jurisdiction. In this Annexure

C.A. I double standard has been provided vjith 

regards to the onployees who were similary 

proceed hence the same is  ultravires to the 

constitution.

C o n t d . . .  . 2+ / -
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1 5 . That in reply  to pai’a n o . 23 to 28 it is submitted 

that eOLleged private parties ai'e junior to the 

applicaiits on the basis of length of continuous 

service.

16 . That in reply bo para no. 29 to if2, It is submitted 

that the applicants were also seleeted by departnieatal 

Selection Comiaittee of the G .D .E .I . on regular lions 

in terms of Ann. No. 1 to 3 of this affidavit. The 

alleged terras will not effect the legal position

and right of the applicant to be plsiced above 

thefee pricate parties in the seniority list the 

alleged Ann. roo. C.,A. I is illegal and ultra-vires.

The application is maintainable and be allov?ed with 

CO st.

r\

D at 8 d*. f—
Lucknow.

De pone nt.

v ir if ic a t io n

I ,  the above named deponent do herety verify 

that the contents of psra 1 to 16 are correct to my 

best of knowledge. Signed and verified at this ' 

^'2S(-. 1 1 . 9 0  Lu cknow.

)ienv
I f f  ,

. 10 

i b ■ ^

■A ifcis -
telaiJied b

■ : ■ ijW

DEPQMMT. 
r

' Y - r

..ifliii
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A

( S ^ S S i S E
(Council o ^ S c i e ^  icCaustrial Research)

 ̂ S H  ^
I , Chattar Maazil \  v
I Palace,. Lucknow

No.5 C [ o O / B ® i
vr t: M Q R A  m u  M

Subject I- Intervtf-gw

Dated: j o - 6-

iS
A .M ./hereby recruired to appear fo« interview at . j:.J..^----

on g - X - C ^ ^ T  i (is likely to be
'continued on next day alsp) in t-_...... :stxtut2 for the
Too^t of L<siA.: .«9'- TVvtA-̂Ok̂  C!\̂  C in the scalc of
® /  '7rto - "Cf'(j~  plus “tHei:usual allowances admissible
to Council Servants of simi,lcg_status_and pay stationed at 
Luck'nowr'"H'^5?f^hould brincgwith h im /? ^  original 
certificates testimonials/ ec3c. for verification on his/ 
hy-r" claims regarding date o:  ̂birth, qualifications, experioac- 
p'tco mentioned by him/helf"in h i s /h ^  applications for the s-io 
post. In ease, he/giw2 had m%ratcd to India from Pakistan 
after 18th July, 1948, h e /s M i s  required to produce a 
documentary proof in original||regarding Indian Citizensiiip 
at the time of intervievr witi||ut which he^J>h6 will not be 

eligible for interview.

He/sjar^ may also 
Certificate' from his/hjar p _ 
interview without which he/sr 
interview.

prc 3
I roduce a 'No Obj—ection 

sent employer at the time of 
b^will not be eligible for

No travelling;, allowance will be admiasibio-.

SH»Urea?

........
Wedicai Myeoiogy; Q^visionv , 
C yLuctcnowJ" ........... j

Admioiitrative Officer 

CeSEsniliSNR ̂ QSiSJABftitut. 
LUCKNOW .

O



CENTRAL DRUG RESEARCH INSTIWTE A T ^ V ^ ^  
(Council of Scientific & Industrial Research)

y-

No,5 (̂o<$ )  /
M E M O R A N D U  {1 

' Subject Interview

Chattar Manzil 
Palace, Lucknow

Dated: ^  - G>2

hereby required to appear 
on G- S : l

to appear for interview at
_ is

'Jo  A ,M, /

h

f-■

 ̂ , _______ _____________  ( ie-lileely-iiO -bo
W nbinued oB-; t̂ext <̂ ay also) in this Institute for the 
post of t- \) ^  /  in the scale of
IB. 'X b  o «- U- S-O plus the usual allowances admissible 
to Council Servants of simitar status and pay s*tationed at 
Lucknow. ^ / S h e  should bring with Y ^ /h e r  original 
certificates testimonials, etc. for verification on bii^/ 
her claims regarding date of birth, 'qualifications, experience 
ctc, mentioned by In h ig h e r  applications for the saio
post. In case, t^/she had niigrated to India from Pakistan 
after 18th July, 1948,. la /̂shfe is required to produce a 
documentari'- proof in original regarding Indian, Citizenship 
at the time of interview without which will not be
eligible for interview, (

nr-

- . ^ / s h e  may also produce a 'No Obj-ection *
Certificate ̂  frpm ,hJri/her ,pt|sont employer at'tl':3 time of 
interview witho^ l^^sfie .will not be eligible-'for ' ^

i.ntexrview,^\.; . a v^L' ■; ' ’ ’ . ., : - .if *

No travelling aljfoviance will be admissible.

* fLuckpisV’*: *’

tUniiNow.
Sfufe

n
r

\ -

. ' • ‘ «• * .•■ * •■' .

.‘I- ■' ', • ■  ̂ rV-- ^

' t. * > ''





CEMIRAL ADMINISTRATIVE TRIBUNAL 

LUCKNOW BENCH

Review Petition No. 639/92 

In  re

O.A . No. 103 of 1989

Sri Dilip Kumar and others

Inre

SiTit. Dhawan & others

versus

C .S .I .R , andothers

Applicants.

Applicants.

Respondents.

Hon .Mr, Justice U .C. Srivastava,V.C.
Hon.Mr.A«B. Gorthi. Adm .Member.

(Hon, Mr .Justice U,C.Srivastava,V.C.)

This review application has teen filed against 

our judgment andorder dated 30.6.92 allowing t.h© O.A .

in terms it  was allowed by the respondents to the said

O.A. The case was heard and disposed of after bearing 

the counsel for the parties and all th€. relevant facts

were taken into account .The scope of a review application 

is limited andit does not mean reconsideration or 

re rehearing of the arguments. In our opinion# there is 

no error and much less an error apparent on the part 

of the record in the judgment.

Accordingly the review appli&tion is rejected.

<L--

A.M, (1 v .c .

ShaKeel/

Lucknow: Dated
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IN  THE HDN'BIJ: c e n t r a l  a d m e n ISIRifflVE TRIBUNAL* .
< ■ ir. 1 , c

(Lucknow Bench)

C.M.isppLIC/fflON NO. C2>8 1992.

I n  ret

APPLICATION FOR REVIEW 3 ^ OP  1992.

Cir'

te of Ki.V *;>'

Koifittrc-'iAh’

(T '
9-

Ll

C5T

Stiri D ilip  KtJiner and others.

In  res

O .A .  NO. 103 o f  1989,

%
Snrt. Rama Dtxawan &  others.

Versus

Council o f  s c ien tific  &  Industrial 
Research, New Delhi &  others.

.^ p l ic a n t s .

Applicants.

. . .  .Respondents.

APPLICATION K)R STAg^

Por ttie facts and circumstanoss mentioned 

in  the acconpai^ing a ffidav it  it  i s  most r e ^ e c t f u l l y  

prayed that the judgment and order o f  the Hbn*ble 

central Adm inistrative Tribunal dated 3 0 .6 .1 9 9 2  in

O .A .  No. 103 o f  1 9 8 9 (ant, Rama Dhawan &  others. V ^ . 

Council o f  Sc ien tific  &  In aastrial Research Nev? Delhi 

and others) me(y kindly be stayed t i l l  the d i^ o s a ]  

o f  tho above noted review p etitio n , n

Lucknow, Dated. 

Ju ly  , 1992.

(J .N .W H J R )
Advocate.

COUNSEL lOR THE APPLICANTS.
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INSTHE HDN’BLE CENTRAL ADMINlSTR^ffIVE TRIEDIflAL,

(Lucknow Benc^i)

C.M.APPLICTC’ION ND. ^ 2 ^  OP 1992.

I n  re*

APPLIC/fflON TOR REVIEW OP 1-992.

i^ r i  D ilip  Kisihe

I n  res 

O .A . NO. 103 o f  1989.

Smt« Rama Dfoawan St others.

Versus

Council o f  sc ie n tific  &  Inaastrial 
Research# ifevw' Delhi &  others.

.j^p licants .

.Applicants.

.Respondents.

A F F I D A V I T

I ,  Arnn Ktiraar Banerjee« son o f  sri S .B anerjee , 

aged about 31 years# Lower D iv isio n  Clerk, Central 

Drug Research In st itu te , Lucknow, the deponent do hereijy 

solemnly affirm  and state on oath as unders-

1 . That the d ^o n e n t  i s  the opposite party Ko. 10 

in  the O .A . No. lOS o f  1989 and i s  vv’e l l  acquainted with 

the facts deposed t o  hereunder. Ife has &een authorised 

on b eh alf  o f  r e ^ o n d e n t s  No. 3 ,4 * 6 ,7 # 8 ,9 ,1 1  and 12 to  

a i e  the present a ffidav it  on their  behalf.

2 . That the dispute between the parties  is  tnat 

whether a period  o f  service o f  the applicants in  the 

—'CKkJL̂
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National Informatfion Ctentre for Drugs and Ptiarmaceaticals, 

wtiich was only a teir5>orary scberao and was coaaactod by 

C*D«R«l« oould be counted towards tfeeir seniority and 

whet tier the benefit o f  such service would be given to  

the ^ p l i c a n t s  in  ^ c h  a manner that  they would be made 

senior to the  r e ^ o n d e n t s  No, 3 ,4 ,6 ,7 ,8 ^ 0 ,1 1  and 12 who 

had been directly appointed i n  the C .D .R , ! .

3 . That tfee case o f  the applicants in  t6e  claim  

p etitio n  was that their appointment was under a particular 

temporary schema sponsored by tliQ National Inform ation 

Centre for {^rugs and Pharmaceuticals which was run 

the AEGIS o f  the c « D *R .I ,  The funds o f  the S c h ^ e  were 

provided by the  department o f  science and Technology 

Government o f  In d ia  and the C .D .R . I .  was only an agency

inplementation o f  the scheme*

▼AW
t II

- t

4 ,  Q^at after the scheme came to  an end, the

CXJuncil o f  S c ie n t ific  and Indu strial Research was

pleased  to  require the  central Drug Research Institu te  

to  absorb tte  applicants i n  the service o f  the C .D .R .I .  

as lower Division  clerks and it  was directed that their  

seniority would be counted from the date o f  the absorption. 

(29th Jxine, 1988) that the applicants caiae in  the sta ff  

o f  the C .D .R * I .  and prior to that they were employees, 

not o f  C .D .R .I .  but o f  the NIc d aP Scheme. The respondents 

No. 3 ,4 ,  and 6 to  12, on the other hand were directly
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appointed as lower Division clerks in the service of the 

C .D .R .I . ana their seniority vjas fixed from the date of 

their appointnent in the C .D .R .I . By the judgment and 

order dated 30.6,1992 this Hon'ble Tribunal has held 

that the services of the applicants rendered them in 

the NICDM> Schemo v?ould be counted tov?ards their seniority

in the C .D .R .I*

5. That it  is I03st re^ectftilly c»bmitted that 

the Hon*ble Tribunal has not considered that the services 

in a scheme ^onsored by the Central GO'wernraent caffinot 

be counted towards the seniority in the C .D .R .I . This is  

not the case of the applicants that they were contiraaously 

enployees of the C .D .R .I . but had been rendering the 

earlier services prior to their absorption in an 

Officiating opacity.Thus the applicants would not be 

entitled to the period of their service in the NICDAP 

Scheme to be counted as service in the C.D.R.ffi-

6. That it would, there£>re» be e55>edient in the 

interest of justiceif this Hon'ble Tribunal may kindly 

be pleased to stay the operation of the judgment and 

order dated 30,6,1992 passed in O .A . No. 103 of 1989 

(smt. Rama Dhawan & otners. Vs. Council of scientific 

& Industrial Research, New Delhi & others) daring the

pendency of the review application.

liucknow^Dated. 

July  ̂1992. -- DEPONEHr.
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I ,  thedeponent above neraed dkshereby verify  

that  tfee contents o f  paras

o f  tftis a ffidav it  are true  td  luy own knowledge, contents 

o f  paras are true to ray t)o»

b e lie f  on the basis o f  records, while the contents o f  

paras are believed  by me

to be true on the basis o f  legal advice* No part o f  t h is  

a ffidav it  is  false  and nothing material has been 

concealed. So help me God.

- 4 -

I  id e n tij^  the d ^o n e n t  above named who has 

signed th is  a ffidav it  before me.

■CiyUuAAT'
aoTOcato. (

solemnly affirmed before me on. 

a t . , , . , t h e  deponent who is id e n t ifie d  lof 

S r i A ' M ^ ^ i  ^  r ^ a t e / ^ 4 ^ ^ ^  ODurt,

Central Administrative Tribunal, Inckxiow 

Bench, Lucknow.

I  have s atisfied  c ^ s e lf  by examining the 

deponeit that he has understood the contents 

o f  t h is  a ffidavit  which ha've been read  over 

and esplained iy me.

f

o*TH cora.Mfssfep:oi> 
n.ub eeort, AUaiciofl 

Lo^ow card)



IN  THE HON'BLE CEHTRAL ADM IN ISCR^IVE  TRI HJWOi,

(Lacknow BeBCb) . ^ S & | ‘=T2_

^ff>PLlC3«?I0N SDR REVIEW OP JUDGMENT 
AND ORDER DATED 30*6 .1992  ON 
BEHALF OP  RE3>0NDEHrs 3 ,4 ,&6 t o l2 .

1 , D ilip  Kainar, Lower D ivision  clerk .

Central Drug Research Institute , 

lucknov,

2* Shri Tej singh. Lower Division clerk. 

Central Drug Research Institu te , 

liucknow, '

3* Mrs. Kunjumul Vargtiee$ Lower D iv isio n  

Clerk, Central Drug Research Institu te , 

IiUcknow«

4 . shri D ilip  Kuniar Khare, Lower D iv isio n  

Clerk , Central Drug Research In st itu te , 

Lacknow.

5 . shri Mahendra Kumar, Lower D ivision  

Clerk, central Drug Research Institu te , 

Lucknow.

6 . shri shiv Lai Gupta, Loaer D iv isio n  

Oierk , Central Drug Research Institu te , 

Lucknow.

7 . Shri Arua Kumar Banerjee, I ^ e r  D ivision  

Clerk, central DCug Research Institute , 

Lucknow.

8. shsi Gangs Din Yadav, Lower D ivision  

Clerk, Central Drug Research institute , 

Incknow.
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S. Km, l^arna# Lower D iv isio n  clerk.

Central Drug Research In st itu te , 

p» Lucknow. . . . .A p p l ic a n t s .

in  res 

O .A . No. 103 o f  1989.

Smt. Rama Dhawan £e other s. . . .  .j^p licants*

versus

Council o f  Sc ien tific  &  industrial
Research,Hew Delhi &  others, . . . . Respondents,

The ^ p l i c a n t s  above r ^ e d  most r e j e c t  fully  submit 

as under

1, That the d ii^u te  between the p a rt ies  is  that 

whether a period  o f  service o f  the applicants in  tbe 

National Inform ation Centre for Drugs and pharmaceuticals# 

whicii was only a temporary schem® and was conducted by 

C .D .R .I .  c»uld  be counted towards their seniority and 

whether the benefit  o f  such service would be given to 

the applicants in  such a manner that they would be made

\o
senior to the r e ^o n d e n ts  No. 3 # 4 ,6 ,7 ,8 ,9 /C l l  and 12 who  ̂

had been directly  appointed in  the C .D .R . I ,

2« ^ a t  the case o f  the  applicants in  the claim 

p etitio n  was that their appointment was under a particular 

ten5>orary sc^em© sponsored fcy the National Infbrmatton 

Centre for Drugs and Pharmaceuticals which was run under 

the AEGIS o f  the  C .D .R .I .  The funds o f  the Scheme were 

p r o d d e d  by th e  department o f  science and Technology 

Government o f  Ind ia  and the C .D .R .I .  was only an agency

- 2 -
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fbr iH5>leraGntation o f  the sc^ieme*

3« That after the scheme came to an end« the 

Oouncil o f  Sc ien tific  and Industrial Research ^as  

p leased  to  require the central Drug ResecP:ch In stitu te  

to absorb the applicants in  the service o f  the c .D .R . I .  

as lover D iv isio n  Clerks i t  v;as directed that their 

seniority  would be counted from the date o f  the absorption. 

T h is  was done because it  was from the date o f  absorption 

(29th June« 1988) that the applicants came in  the s ta ff  

o f  the C .D .R . I .  and prior to that they were en5>loyees,

BDt o f  C .D .R . I .  but o f  the NICDjRP scheme. The respondents 

No. 3 , 4 and 6 to 12, on the other hand were directly 

appointed as lower D iv isio n  @lerks in  the service o f  the 

C .D .R .I *  and their  seniority was fixed  from the date o f  

their appoii^it»BOnt in  the C .D .R .I .  By the  Judgnaent and 

order dated 3 0 .6 .1 9 9 2  t h is  Hon’b le  Tribunal has held  

that the services o f  the  applicants rendered by them in 

the NICDAP schdBQ would be counted towards their seniority 

in  the C .D .R .I .

4 . That it  is  n»st respectfully  submitted that 

the  H on ’ble Tribunal has not considered that the services 

in  a schene :g>onsGred by tfes central Government cannot 

be counted towards the seniority in  the c . D . R . 1 .  This  i s  

not the case o f  th e  applicants that  they were continuously 

at5>loyees o f  the c . D . R . I .  but had been rendering the 

earlier  services prior  t o  their absorption in an

-3-
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officiating capacity, Ttaas ttie applicants /̂sould Bot be 

entitled to the poriod of t&eir service in  the NICD^ 

serfage to be counted as service in  ttie C .D .R .I ,

5, That tfte present reviev? petition is# therefore# 

being filed on the follotd.ags 

-. G R O U N D S -  

A. Because the Hon'ble Tribunal has not considered 

the fact that the applicants* services rendered 

by them in the HICDAP scheme 'which was sponsored 

by the d^artment of science and Technology Government 

of India# cannot be counted tovjards their service 

as Lovjer Division Clerks in  the Central Dnag and 

Research Institute,

B* Because the applicants had not rendered service

in the C .D .R .I , prior to their absorption on

29,6,1988, but the services rendered by tt»m had 

been in the NICDJsP scheme ^oissored by the <tepartmenfc 

of science ^ d  Technolo®- Government of India*

C. Because the respondents in the Original ^^ lic a tio n

had been appointed in the C .D .R .I , itself and their 

date of appointment is  prior to the date of entry 

o f the applicants in the C .D ,R ,I , The re^ondents 

therefore# cannot be plq^ced lower than the applicants 

in  the seniority list«

VJHBREK3RE# it is most re^ectfiilly prayed that the

- 4 -
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Hon*blo Tribunal may kindly be p leased  to  review its

judgnent and order dated 3 0 ,6 ,1 9 9 2  in  o.A- No, i03 o f  

1989 (Srat. Rama Dhawan &  others V , council o f  s c ie n tific

&  m a u str ia l  Research, New Delhi &  others) and d i ^ i s s

the above noted orig in al ^ p l i c a t ^ n .

Ijucknow, Dated, 

Ju ly  ,1 9 9 2 ,

C^tWHUR)
Advocate,

COUNSEL FOR THE APPLICANES,



THE CBJTRa L ADMINlSrHiHTIVE IRJ.BUl'lAL, CIHCUIT BEI'CK 
LlCKi'O’.V

O.A. No. 103 of 1989

Srnt. Rama Dhawan 8, Others ... Applicants

Vs.

Council of Scientific £, Industrial ... Respondents. 
Research, New Delhi 8. others

Hon. Mr. Justice U .C . Srivastava, V .C .

Hon. Air. A .E . Gorthi. A .M . _______________ 

(By Hon. Mr. Justice U .C . Srivastava, V .C .)

The instant dispute in this application is between 

two sets of non-techical staff of Central Drug Research 

Institute (short C.DJ^.I.) regarding scrutiny of 

following regularisation or absorption. The disp.^te is 

between employees directly appointed on probation by 

C.D.R.I. as L.D.C. under ^ scheme sponsored by Department 

of Science and Technology, Government of India sanctioned 

^  and allotted to C.U.K.I. managed and implimented by it

which was rather carrying out a part of its function 

subse.;uently appointed casual worker, later on made 

c and then regularised prior to regularisation of 
foyees recruited under scheme as L.D.C.

The applicant^ if not all them, some of them were 

appointed in April 1983 after written test and typewriting 

test and interview for Lov^r Division Clerk in National 

Information Centre for Drugs and Pharmaceuticals (short
I .C .D .P . )  on a probation period of one year liable to be 

extended t  or curtailed under stipulations that they were 

liable to be transferred to any of the Laboratory Institute 

under the control of Council for Scientific t  Industrial

....2
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Research (G .S .I J ^ .)  of iviiich C .D .R .I .  is  one of the 

unit and that the appointment will be temporary in the 

scheme for the duration of scheme and that they would have 

no right for absorption in the regular cadre of the 

institute and that services were terminable on one 

months notice by either side. It is to be noticed that 

when examined or interviewed notices which were iss.ed 

by C .D .R . I . ,  it  was not mentioned that they vjeie being 

interviewed for a scheme.

3 . The respondents No. 3 to J.2 were engaged as

casual workers in C .D .R .I .  and thereafter appointed

as ad hoc employee, Respondent No,3 was appointed

against an open advertised post in 1985 while others

v;ere absorbed against regular posts in January, 19?3.

The applicants viere demanding service benefits. The

other employees of C .D .R .I .  and ultimately Director

General agreed to it . As a result of same C .S . I .R .

^issued a memo dat^id 29th June, 1988 in respect of s.^ch 
V

staff for their absorption with posts as was actually 

inN^p^ition on Ihe date of issue of the said order regardinc 

non^te^nical staff to which applicants also belon ,ed it  

pro\jidB| that their scrutiby vis-a-vis other similar

staff will be counted from the date of issue of

orders. It v.as further provided that vacant posts

the scheme shall be abolisi';ed and it  is only v̂ hen 

the sponsorer department discontinued financing the 

scheme, the emoloyee^of the scheme could be adjusted 

against ^ likely compftrable vacancies that may arise 

on the regular strength of the Laboratories in fu t .re ,

4 .  For the scientific and technical staff, the ssid 

decisiL.n contained in the letter dated 29th June, 1988 

referred to above provided that they will be eligible 

to count scheme service for the purpose of their

. . . , 3

'i
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assessment under the new Recruitmentand Assessment 

Scheme etc. of C,S*I.R. and beir assessment will be 

doe along with similarly placed regjlar staff in.the 

Laboratory/Institute.

5. According to the respondents the applicants are 

bound by the terms of c§ptract and the benefit admissible 

to scientific staff is not admissible to them and both 

technical and non-technical staff who seems to hsve been 

absorbed with posts apparently by taking over of the 

scheme, the vaxant post under which stood abolished by 

C.D.k .I. can not be placed on the same par. It is thus 

to be noticed that the applicant who were in employment 

of C.O.R.I. as typist temporarily after due selection 

were posted in a temporary scheme and had completed 

their probationary period satisfactorily. The question 

as a result of merger of scheme withmain organisation 
or transfer of ,.ost itself to the main organisiion, the

. employees who had satisfactorily completed their period 

6f't^£)bation would be deemed to be confined with effect 

f r ^ ^ ' ^  same date or in any view would legally entitled 

to fee entire period towards seniority.
cl

6. / Jik/fhe applicants who under the. terms of their 

a .^ j^ 'j^ m e n t as L.D.C. had no right as shcb to claim

pi^rption in the C.D.R.I, after completion of probationary 

period which they did but theyi came to be absorbed in the 

C.D.R.I. along with their post in the scheme and thereby 

they become fulfleged employee of the institute ’'.vholly' . 

Thus the temporary typist in institute after due selection 

for the post of L.O.C. were appointed as s.ch under a 

a scheme managed by C.D.R.I. as it was one of its unit 

and occupied posts of said unit having been teken over 

by C.D.R.I. absorbing all of these persons as its 
r-i .'lu

. . . 4
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rfegjlar/temporory employee as such in normal course 

they will be entitled to count entire period of service 

as regular service. The question is as to vjhether the 

uniluteral condition or the rider put in by the empioyer: 

could defeat the'normal rule or the rights flawing 

out of it  by delimiting and curtailing it  for one set 

of employees though not for the other. It is true 

that technical and non technical staff can be classified 

into two distinct class and xheir pay scales, duties, 

functions, responsibilities may be different. But.this 

difference existed from before that is before absorption 

or inclusion into regular service to any member of staff 

v/no had already been regularised.

7 . But there appears to be no justifiable rationalf 

or reasonableness in giving post benefit of service in 

the matter of scrutiny to the technical staff and

of contract including service contract or grant 

if^m ent of such benefit the 'State ' is ncTfi 

the same arbitrarily and rule of Law governs

penyino the same to non-technicul staff. Even in the

■nf^rment of such benefit the 'State ' is noTfree (-

> t- ^ctiv ity  (See Rammanna Daya Ram Shet^y Vs.International 

-Port Authority of India (1979 ; 3 S .C . 4 8 9 The 

 ̂ 'd iscrim inatio n  ^  so done is unreasonable, arbitrary ^  

and consequently hit by Article 14 of the Constitution 

of India and the condition No.4 in the absorption 

letter regarding the starting point of scrutiny can be

as non existent. L-sustained and is to be read 

The result will be that normal rule and in this particular

case the period of continuous service would be coonted 

towards service vis-a-vis similar non-technical employees 

who started as cas al labour and then appointed on ad hoc 

basis whereafter regularised as temporary employee.

. . . 5

1
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8 . Accordingly, this scrutiny test - Annexure 15 

is  quashed andt&e respondents are directed to prepare it  

^ . expeditiously say within 3 months in accordance

.'-'wMh Law in the light of observdtions made above taking 

^c^'heVdate of appointment in  scheme as L .D .C , and giving

Be'irfefit of the entire period to them if  there was no

. ??
er’eak. No order as to costs,

//

iViE'/EER VICE-CHAIRi,Wi>i

Lucknow 

Dated V s  ^

Certified Copy

Judicial Section 

C A T. 

LUCKfcJOW*
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srfê rr̂ t (?fT3r%|)

-̂ T

12^^  f\fo ) '

>T?t i^%i)

(Tk(iV\^>^^ ( W  ^Ci-^wtlyHC ^ ^vtI^csVpo-( ci\ ,

5fo 5«i??Tn U

3;^ f?I% r̂ 3ftT  ̂ Ĵv> J.
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